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» N CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Applications No.226, 227 and 228 of 2002.

pate of Order ; This the 13th Day of February, 2002.

The Hon'ble Mr Justice D.N.Chowdhury.Vice—chairman. |

The Hon'ble Mr K.K.Sharma, Administrative Member .

O.A. 226/2001.

s e

sri Lalthangliana Murray, IFS

Deputy Conservator of Forests (Hqrs)

. office of the principal Chief

' - Conservator of Forests, Mizoram,

Alzwal. e« o o Applicant

!
i 0.A. 227/2001.
!

Sri p. Liankhama, IFS
_ Divisional Forest Officer,
. ¢+ Kawrthah, Mizoram. « o « Applicant

' | 0.A. 228/2001

! ;- 8ri vanlalsawma, IFS I

: Divisional Forest officer, ¥
Wild Life Division, Alzwal, : b
Mizoram « ¢ o« Applicant l

L e

! ' By Advoccate Sri B.Chakraborty in all }

the three cases. ‘ri
!
i

- Yersus -

1. Union of India, N
through the Secretary, 4
Ministry of Forest and Environment, *
Govt. of India, ' '
paryavaran Bhavan, CGO Complex,
1.0dhi Road, New Delhi-110003.

2. State of Mizoram, \
through the Secretary, ' l
‘ Forest & Envircnment,Govt. of Mizoram,
i . Alzwal.

: b 3. The Union pPublic Service Commission,

Dholpur House, Shahjahan Road,

New Delhi-~110001. ;
(Through its Secretary) + « « Respondents '

BY Advccate sri A'mb ’ROY.&'.C.G-.S.C for
respondents No.l & 3 and Sri A.K.Sarma for
respondent No.2 in all the three cases.

ORDE

e by i = e s

- 1m

CHOWDHURY J.(V.C)

All these three applications are similar in

nature and accordingly these applications were taken

up tagether for consideration. °
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S i and R e
l

- bmw' 2. Tt has been stated at the Bar that these 3 cases

are squarely covered by the decision rendered by the

Tribunal in 0.A.195 of 2001 disposed of on 4.2.2002.

3. In the light of the decision we direct the

respondents to take up the matter of the applicants

and also of the persons similarly situated of the AGMUT
| Cadre of Mizoram segment for determining the date of
appointment on the basis of existing vacancies and for
allotting year of allotment as per law taking aid of

the All India services'(COnditiOns of Services Residuary

Matters) Rules, 1960. The respondents shall complete

the aforesaid exercise as exbeditiously as possible

|
: preferably within three months from the date of receipt
1

of the order.

The applications are allowed to the extent

" indicated above.

There shall, however, be no order as to costs.

]

< L St

( K.K.SHARMA ) - ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMEER | . VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRI E!jna&imﬁ ‘ i
i Cuwahati Bench

Guwahati Bench. ~
0.a No. 223 of 2001
Between
Bhri Vanlalsammé, 1 - S — .Applicant
| -And-

Union of India & Ors. e« « - RESpONndents.

I NDEX
gl.No. Documents -  Page
< 1. Application o {5‘
2. ' Annexure- A ' 1 6
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DISTRICT-AIZWAL.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

fﬂ&l Iﬁ};U~Q O{TX§CAA\£
thnored |

F

Guwahatli Bench.

(An application under Section 19 of the Adminiztrative

Tribunal Act, 1985.)

0.A.

For use in Tribunalfs Cffice

_No.

SignatnreW

Date 2¢. [ Lo

228

Between

cri vVanlalsawma,

/2001

I.F.5.

Divisional Forest Oficer,

Wild

Life Division, Aigwal,

Mizoram.

And

... .Applicant.

Union of India,

Through

" Ministry

Environnment

the -Secretary.

of Forest &

, Govt. of India,

Bhavan, CG0

" ukead pas, Avrate R

A5~ 06- 200

)
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-
Complex,  Lodhi  Road,  New
Delhi-116003.

2. State of Mizoram,

Téroﬁgh the Secretary, Forest
& Environment,‘ Govt. of
Mizoram, Aizwal.

3. The Union Pubiic : Serviﬁe
Commission, '

Dholpur House, Sajhan Road,

New  Delhi-110001, {through

its Secretary).

Respondents .

Particulars of order(s) against which the application

made :

The Applicant assailed\the action of the Respondenés
in not. promoting the applicant to the I.F.S. cadre
in the vyear 1990 with the year of allotment from
1986 when the applicant was fit and eligible énd
whén the posts were available but instead the
applicant was promoted on 26.9.96 with year of

allotment as 1992 . The applicant also assalled the

action of the Respondents in causing delay in

reviewing the cadre and holding meeting of the

selection committee which has thereby delayed the
D .......... Cepntd.

W e



gcope of promotion to the postz IFS and getting
‘“dllﬁtmEﬂt of year.
i)~ Order dated 29.6.2000 passed by the Govt. of India,
| Ministry of Forests & Environment by which the‘year
of allotment and the seniority of the applicant vis-

a-vis was fixed.

Jurigdiction of the Tribunal :-
The application declares that the subject matter of
this applicatién is within the jurisdiction of this

'

Hon’kle Tribunal.

Limitation :

The applicant aiso declares that the present
application is within the limitatioh périod as has
been preécribed under gection 21 of the Administrétive
Tribunal Act, 1985. |

Facts of the caée e

That the applicant is a citizen of india belonéing to
the Schedule Tribe Lommuﬂlty of Mizoram. The applicant
is entitled to the rights and privileges as guaranteed
under the Constitution and ﬁhe relevant rules framed
thereunder.

That following due procedure, the applicant vide a
ﬁbtification dated 15.12.82 was appointed as Assistant
Conservato; of Forests (ACF in chort) issued by the

Respondent No.2 and was posted at Kolasib Division. -
‘ .Contd.

“w__‘
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A-

Being 50 appainted, theﬁapplicant also underwent two
years training for Diploma Course in Ferestfy,

A ocopy of the order of appointment dated 15.12.82 is
annexad herewith as ANNEXURE-A.

That ?he applicant thereafter wvide an order “dated

19.2.88 under memo No. A 32012/2/87-FST issued by the

Respondent No.Z was appointed upon promoticn as Deputy

Conservator of = Forests/Divisional Forests Officer

(DCF/DFO in‘éhoft) and was posted as DFO, Mamit.

A copy of the said order dated 19.2.88 is annexed
herewith 3s ANNEXURE- B.

That the Respondent  HNo.Z ‘thereafter wvide an order
dated 1.11.91 issued upéer}mémo No. A 31013/i;83—€5f
was pleased to coﬁfirm the appointmgnt as DFO/DCF

v.e.f. 11.12.90 at a senieor scale against a sancticned
7

post. : | -

‘Copies of the order dated 1.11.51 is annexed’herewith

as ANNEXURE~C.
That as per notification dated 26.3.85 issued by the

Govt. of India, Ministry of Forests & Environment, the

-

total availability of seniority posts were 9 out of

which there were 6 posts for DCF from which the

promntion guota includes 3 posts.

v Contd.
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That on 18.7.91, the Gevt. of Mizoram puk:lished the

seniority list of DCF and in the said seniority list,

the applicant was placed at serial No.®6.

That it 1s stated that the state of Mizoram 1is a

constituent of the Jeint Cadre Authority in matters

¥ ~ - ] 4
of notional Allocation of the promotion guota for tha

4 constituents units as framed by the Ministry of

-

Environment and Forest, Govt. of India which is “the

controlling authority. The Govt. of India accerdingly

vide official letter dated 25.1.95 sought concurrence

from the constituents units for approval for

distribution of notional allocation for promotion to
the post of IFS. The Respondent No.l through = such
communication clearly admitted that state of Mizoram
has under utilised the posts from the promdt;cn gquota
which has thereby caused injustice in getting
promotion to the IFS cadre when posts were readily
available. The Govt. of Mizoram accordingly vide w.T.
massage dated 21.3.95 gave its no obhjection to the
same

A copy of the letter dated 25.1.95 and the W.T. dated
21.3.95 are annexed herewith as ANNEXURE-D & D-1.

That the senicrity posts of the state of Mizoram which

was earlier 9 in number, vide a notification issued

W\
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. J '
+ by -~the Govt. of India was raised to 19  which

. includes 12 posts in DCF rank.

' | A copy of the said notification dated 26.10.95 is
i annexed herewith as ANNEXURE-E. |

9. :éThat finally vide an order dated 26.2.96 issued by

" the Respondent No.l exercising power under Rule 8({1)

\ ;of the IFS (Recruitment) Rules,1966 read with Rule

.

1 9{%) of the IFS (Appcintment by Promeotion |} Regulation

-

,1966, +the applicant was appointed to the IFS with

‘merial No.3 in the cadre of IFS.

_Copies of the order dated 26.9.96 is annexed herewith

¢

.as ANNEXURE-F.

10. /That beinqh: aggrieved, the applicant submitted

‘representation on 25.2.98 making a prayer therein to

"appoint him to the IFS cadre with year eof allotment as
'ﬁ990 when‘he became eligible for he having joined ACF
fﬁn the year 1982.
. A copy of such representation dated 18.2.98 is annexed
! herew1th as ANNEXURE-G.
117 ;hat finally vide an order datad 29.6.2000 1ssuad by
}the Respondent NO.l, the applicant year of allotment
) in the IFS was shown to;pe from 1992
A copy of the said repreéeintation dated 29.6.2000 is

~

annexed herewith as ANNEXURE-H.

"' . | | BMA@?MM—M\_,

immediate effect  and his seniority was fixed at

)
i



13.

14.

‘gtate Forests gervices. Rule 8 prov1des ppomotion onm

lﬂi ——_

7-

That = the applicant begs to state that having

. appointed in & substantive and sanctioned posts which

is very much svident from the allotted cadre strength

for promotion gquota, the unnacessary and -unexplained

~delay cauged in cadre reviewing and holding meeting of

the selection committee has daprived the petitioner to

get promoted to IF3 from 1890 when same became dué.

~ The applicant ought to have been promoted from 1990

-

wifh year of allotmeni as 1986 when he was fit and
suitable fcr the appeintment to IFS.

That the appllcant humbly begs to state that had the
applicanﬁ peen promoted to the post of IFS with year
pf alletment as 1986 when Same hecame dueg, the
petitionef would -have been éromﬁted by now, to a
higher scale of pay. The applicant instead of getting,

the hlgber pay scale is being given lowar pay scale

and as such the pay scale had remain stagnant for the

last fﬂw years.

That it is stated that .the service conditions relating
to promotién, appointment, selectiéﬁ etc. in matters
of 1FS cadre are coverned by the following rules,
namely- 1. “The IFS(Recruitment) Rules, 1966. Rule 4
. \

speaks about method of :ecruitment and pule 4(P)

provides for promotion from substantive nmembers from

........... Ead.
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16,

8-

jSFS cadre an laid down that tﬁe nunber of person to be
irecruited should be 33 1/3 %,

‘;, The IFS (Appointment by Promotion) Rules,1966,
Rula 5 deals fhat évery year list of eligible
:handi?ates who have completed 8 years Qf/service has

to be prepared which in case should include number of

eligible candidates a

[0

3 times the vacancy. The said
rule also speaks about that the list has to be review

every year and if there is any adverse entry same has

to Be communicated to'the central Govt. Rule 8 of the

‘Said Rule provides for the State Govt. to appoint

berson of SFS cadre to appoint in cadre/posts.

‘: . / »
That the applicant humbly sates that the action of the

IRespondehts in not promoting the applicant to the IFS

cadre when posts were readily available and when same

‘hecame due has been done in most arbitrary and

malafide manner exercising power colourably. The

| ~

?rcm@tion ought to have ‘heen done by reviewing “the
tadre and holding meeting éf the Selection COmmittée
in Lime and in the instant case there was no cadre
reviewing since‘1984_and no meeting of the Selection
Committee was‘held‘since 1987. )
That the applicant mfficiated'iﬁ IFS cadre posts on

w.e.f. 192.88 on senior scale which waa‘SWe

%nowledge. of the Respondents. The applicant .18

o Contd
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17.

18.

-9-

entitled to be promoted earlier to IFS as per

Explanation to the IFS (Regulation of Seniority)

Rules, 1968.

That the applicant bags' to 5taté that the Govt. of
India issued a ‘circular for holding DPC laying down
the guidelines to be followed therein. The Respondents

in the following case has overlooked such guidelines

. for which the applicant was made to suffer.

That the applicant further begs to state that when it

being the admitted position that the applicant‘ was
eligible for promotion to IFS in the year 1§90 after
completing 8 years of service. It is also the admitted
pecsition that there was no cadre review since 1984 and
the selection committee did not held its meeting since
1987 as enshrined under the rules and guidelines. As a

result of such unreasonable and unjust act, no SFS

officers from the state of Mizoram could be promoted .

‘when posts were available at 33 1/3 % which has also

left the gouta under utiiised and caused hardships to
the applicant. The Respondent No.1 in a similar
circumstances admitting the hardships caused to the
SFé cadre from the state of J & K and has allotted
year retrospectively when same was  due by issuing a

notification dated 28.2.97. The applicant being

similarly situated deserves similar treatm&b%,b\,xjv/kﬁ)b~,\~_AA\‘*

vor......Contd.
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20.

deserve same treatment.

-i0-

The copy of tha netification dated 28.2.37 is annaxad

: herew1th a3 ANNEXURE-I.
.. That it is stated that the selectioﬁ committee which

‘ought to have met every year for preparing a list

&anel asg per rtilas framed under IF3 (Appointment by

q

| Promotion) Rules, 1966, bhut the meeting of: the
: sklection committee has held on 1995 after a gap of 8

years clubbing all the unfilled vacancies and promoted

!

2D 8FS officers. Had the meeting been held regularly

and the service of the applicant would have been

; aérlier to 198?,_ the applicant would haveh been
| piommted to IFS'when'posts were readily availablé and
- wEen game became due to the applicant.
{ Tbat being .highly aggrieved by the arbitrary and

. malafide act on the part of the Respondents in not

promatlng the applicant to the IFS cadre in the year

990 with year of allotment as 1996 the applicant has
|

‘ approached this Hon'ble tribunal with a prayer to

refix his year of allotment as 1986 by gquashing and

3 setting  aside and/or modifying the order of.

 appointment to IFS dated 26.9.96 to the extent and

réstoring his pay and seniority retrospectively as

done in the case of SFS of the stéte of Jammu &

. Kashmir. The applicant being similarly situated

...Contd.
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Grounds for present application.

For as per Explanation 1 of the IF3 ( Regulation of
Seniority) Rules, 1968 ever since the first select
list prepared by the Selection Committee constituted
under Regulation 3 of the IFS (Appointment by
Promotion) Rules, 1966, the period of continuous
officiation in senior post declared has to be counted.
since the applicant was officiating in a senior posts
since 19.2.88 and having appointed as ACF in the year
1982,, hence his due date of promotion to IFS would be
in the year 1990.

For that the Respondents never took steps 1in holding
meeting for preparation of lists for promoting SFS
of ficer since 1987 and clubbed the vacancies which is
contrary ﬁo the rules and did not appoint IFS officer
from the promotee guota ip the year 1985, 1986, 19287
and 1988 for which the applicant was denied  for
promotion to IFS cadre.

Fof that from the entire seguence of events as stated
above it is apparent that the Réspondents have caused

unreasonably delay in holding the meeting of . the

Selection Committee since 1987 and the entire action

was exercised malafidely and arbitrarily for which the

case of promotion to the IFS was further delayed and

zhe year was reckoned as 1992 instead of 1986 as by
.......... Contd.



irrelevant and extraneous consideration, the order

1986 when it felt due to the petitioner.

-i2-

getting prometion to IFS cadre, one is entitled to

~ have better service benefits.

. For that it being apparent. that posts were readily
. available and the applicant ought to have been
promoted - to IFS in the vyear .1996 with vyear of
- allotment as 1986 ana for such ir;egularity, the

applicant was deprived 'of service benefit and

\
seniority and his service remain stagnant for years.

For that the Respondents have regularly recruited 43
IF5 officer during 1985-%5, whereas as per IFS
:(Appointment by Promotion) Regulation, 1966, out of 43\
tseats, at 33 1/3%, 21 SFS officers ought tolhave been
:promoted, |
Fpr that the.acﬁioﬁvof the Respondents in the instant
case besideé being arbitrary, illegal, malafide and .
biased is also violative of Articlé 16, 19 and 21 of
;the Constitution of India as because of delay the

"applicant was deprived of better service benefits to

\

~

which -he is legally entitled.

_ ‘ N o
For that the action of the Respondents in the instant

case 1s patently malafide and punitive based on

dated 26.9. 96 and 29.6.2000 needs to be modified by

.asking the Respondents to allot year of allotment as

el .‘..Cﬂntd.

a
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h. For that the impugned action besides being arbitrary ,

i

| S
"

dllegal and malafide iz also liable to be condemned
fand set aside as same has bkeen _done whimsi;ally,
-capriciously and under colorablé exercise of power.

fFar that the order so assailed and the action has been
?done in vielatien of the @rinciple of natural justice

"and administrative fairplay. The order as such 1is

j\fliable to be quashed and set aside.

: ;
“For that in any view of the matter the impugned action

W

o
tl
' 4

‘is liable to be quashed and set aside.

'petails of Remedies exhausted :-
. The applicant declares that he has no other
alte;native remedy other than to appreoach this Hon’ble

Tribunal for getting-redressal.

~ whether Any Appeal or Suit is Pending In any Court

15 With Regard To The Subject Matter In Agitation:

" That the applicant further declares that there is no
ep

) suits, application or writ petition  pending before

" any court or tribunal with regards to the matter as

" agitated in this petition.

. Datails of Relief Sought for:-
Under the facts and circumstances stated above, the
applicant humbly prays that this Hon’ble Tribunal may

be pleased to admit this application , call for the
) O Contd.

bad in law as well as in fact and as such the same

Pl ke
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-i4-

| records and after hearing the parties may be pleased

N

| to pass an order directing the Respondents to promote

| the applicént‘to IFS with retrospective benefit from
| the year 1990 with year of allotment as 1986
| restoring his seniority and retrospective Lserv}ce‘
| benefits by setting aside and/or modifying the order

} dated 26.9.96 (Annexure-F ) and 26.6.2000 ( Annexure-

H) and/or pass such order/érders to which the

f applicant is entitled as per law. and equity including

the cogt of the proceedings.

Interim reliefs if any :-

Under the . present facts and circumstances, ‘the
applicant reserves his right to press for ~interim
order when situation arise and if there’ 18 nécessity
for the same.

particulars of I1.P.C :

-

I.P.O. No.sngsawdated ‘ _ fcr RS.

50.00 (Rupees Fifty only) is enclosed.

A

o Contd.



VERIFICATICN

I {Sri vVanlalsawma , &/o late Tinzagina presently
ﬁagking(as pivisional Forests Officer, wild Life,lhizwal,
Mizoram énd as applicant in the instant application .do
hereby verify that the statements made in this instant
'application from paragraphs 1 to 4, & and ?" are true to
‘ myv knowledge and belief and the rest are my humble
submission before this Hon,ble Tribunal.

I sién this verification on this QA{T\ day of

June, 2001 at Guwahati.

“t-414,k-ﬁxf-u;5__\
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FeRaE R : GQVEINM ENT OF MIZORuM
£ .. FOR&ST DiP LRTMENT -
¥, o ' ok ok oK o
¢ | ' Dated .Alzc.wl the 15th Dec/1982.
. - . NOTIFICATIoON ) _‘
, Lo
Noo 4 1202*+/1781 FST :  The Lt.Covernor (Adnlnlstrqtor)
Mizorzm is plezsed to eppoint the following four . N
(4) persons es A.C.F. in the sczle of pay Rs,650= BRI
30-740~35-8 10~ LB—35~88O-J+O-1OOO EB-40~1200/~- P.ms s
Plus other =llowinces aqissibl e under the Pules

issured from time to tine with effst from 31. 10 1982

and th°1r Place of posting is as below ;. ' .
- The ‘appointment is on adhoc besis s.lbgect '_ _'
tr regularisation of the selection board as per . R
prcrvis:Lon of the epproved hecruitment Rul es and . o

.such uppolntmmt will not bestov upon them a ciaim
for regular appointment and the service randered

In cdnoc basis in the grade concerned would not A
count for thé purpose of seniority in the grede .0
and for igibil ity for promotion to thenat - |
higher {,rhde. . S : o % .
Na'xc and designutlon , Place of Posting.h'
C . Shri Vanl-alsamna £,C,F, | Koliasib Division
B>>< 2. Sari H*xmgdgilovu Colney Forest wducztion and L
45C. F. g Aeseerch Institute, I
.-jZdWle ’ )
§ 3° Shri C.Lelchungnunga A C.F, Derlewrn DlVISion : N
=y L
L, Shri Lienldme Leilung Lungl ei Division, R
44C. Fo | e
o EORE: .,‘ o) *‘

. Sd/-~ & L. SAILOVA - -
5& JJJ\ Sgpretery to the Govt.of Mizoraem,
| For est Dgpgrme’]t

X W Con b mmmmmee it
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., E! 'IRONMENT & FOREST DEPAREMENT . - = .07 o0
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GOVEZRNMENT OF MIZORAM' . N

A

) A ) Y ) . ";." T N
NOT 2 ICATION - 'r:.':.'rl-,'\;";;);_go*)
; R . oot 4.»\1\8 whf}{}fﬁ )
Lo, ' e '4." "L '“;;

No.A.32012/2/87-F5T . Tre - -wnor of Mlzoram 1s pleiied to'
. . ﬁ/,é-:.

appoint the following Acsisiant Gonservator of Foreﬁ&ﬁwcn

Offlcer in orcer of merit in the scale of pay of Rs, 2260'7§:W

2800-EB~100 4000/~ p.m rlus othecr Allowances as admis;ble ua.s egﬂ
the rules from'tlme to time with effect from the date: of their

oinlnb and ;ooted in the place shown against each‘until ﬁurther'

Ny
8

orders SR
sl . Name of Officer PR -Place. of Posting:fil
No, ' - - ; TR
1.. Shri-Vanlalsawma ‘ D.F,0, ,Mamit‘
2, Shri Hmingdailova Coloney - Princlpal FE-
’ K Aizawl,
3. Shri C,Lalvuana | wOrking Pladf
: S Aizawl, ‘
| ' ‘ - ( F; RO’I/HANGA ).

Under Secy. to the Govt, of Miznramf‘
anironment & Forest Department d

Mero No, A 32012/2/87—

Copy to:-
1)
ave - with spare. coplcs U
,L’ ff 2) Secretary to the Governor, Aizawl, ‘L

.3) P.S to Chief i 1nlster, Aizawl, Y
) ~ 4) P.As to All Ministers/Speaker/Dy . Speaken/-z
® 1 Minister; of States, Mizoram, I it :
' 5) P.8 to Chief Secretary, Mizoram, ' 35

6). Chicf Clhservator of Forests, Aizawl‘ with';

- 10 ,0a3_. conias, s

7) All ‘tracs of Dopartment, Govt, of Mizoram, ~

8) All uwcr&fanL~, Govt, of Mizoram, R T

9, Dir-ctor of Accounts & Treasuries, Ailzawl, .,;~
10) Cor-roller, Lr-ntxng & Stationeries,; MizZoram- -
wi* 5 spare copies for the publication in thej

- Bz rae. G)?L tte,. ’

N . ‘.

s X .
] hY g R 4 Y .-
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Hetoa hizevl, the sk th9‘91o

Fo I 3101 ’1;8) PGW . fhe Goveinmor of filmoyam 1f pleascd
LO onflrm the followwn~ Deputy Conservator of Tore '18'“,;77
“hptnnvironﬂpnt & TForests Depert ment b,ﬁJn gt catics

\,J"

'?ftloﬂ Q po Lf of Divigion: 1 TForest O“fioerfﬂepuuy Con~f*.3
C ' Worests in the scale of pay Re 3000-4500 @ ]
v H,effeqt from 11th De 2mbc39 Lk 960, . Lo
IE . ': ;Q’Q
‘ Fﬁjcg_ : e o

M N .”‘.v.l:'lgi‘ g n}.‘-‘hﬁm" .

' o »~?A4L81uﬂ angliana |
i e MarTay. ' ‘ :

3 - linp“im? ;
"‘-.,. .].uY\ { ' )

"l)

Y cmlfwl il o ‘ .
- _ o

S
KN

AN
°

1%

T b Libine. Then lhomo. ' :
o : } ' o

——

v o o ' o 'T"%?JwTﬁﬂLdquGLuANHA:D‘l‘f§u7w¢1.
VR S © peputy sSecvetery o rhe Govt, of kizoram, . .
- ' ' wpvirvenm nt & Toro,Lu Doparkmont, L
: ' 4
the 1ot Tov, '91e

. . .
. 14

a3-1GT ¢ Dated Adwarl,

.. Hepo; Mo hABIJJJ/j'

CGopy toarin et ol ' :
v Lot a't ¢ ,“Jy £o Governor. of Mi 013“0 TR

- 4o Chief Minlstels - LT
’Pghn to Opeake r-DJoopcakbr
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¥ s OINT SECRETARY

RWESHWAR JHA

AGMUT  Joint,
promotion
namely.,
A+« you
during
then
Y, no

Cadie, in
quota vacancicey
Arunachal Prade<h,
are oware, after
March, 1989 (te.,
Unlon territorics of
elect  Yist,

onwards. wainly. for"
po'it\of\fto send
1nformb%¥ n regarding
jﬁvaﬁlab]e in cach ¢
the period in question,

2. Further, whilc inf
Cadre Authority :had zf
decicion regarding allocati
con<tituent wunit on
contained the
1990,) the JCA
notional
Indian

the

t

in
could

Forc*t Servica.

3. As

receivinag
(fFlicnrs
from SFS
aarly
effucting praomotivns
Forest Sarvice to  the
(Appointment Promntton®

a rerult of Lthis

tl
of thi
Office.

Ly

[y

Su !7

; sfos ,l..",r

the matter

Llll

conslitueAt unitwisel,
Indian Forest Sc:vxcc could be drawn up foy

rcason that the
the requisition- ‘
number of vacanclies

ready con‘idcxod

notional
Minutes
not formally takc
allocation of promotion quota vdc

runber of rcp:c\cnlatﬂougl
constituent

Associalione I}
convening of Yhe pos&\ng of i £4t&
uf ¢ligiblie

fnad

ATTTSTTD

2mongst Lhe f o
Goa, Mizoran nnH
comino into ¢xi
attainwenl}
Alunacha1 Pradel

)
to the
'(

ousﬂ\tucnt-un&l

Be cace of ln;‘

ion of promot\o
bdu'la. l.
mcctxng

1!‘

of ilc

i
*; ll,

<itualion, Lhi

unite of Lhy"

reques s

olficg'
ian féreat q&
Onnu11L10d..

"-

35%)%53/

of notioha1

,pcncu
of
h.
_Lhc

TELbry wa
UPSC

of Lthe Joﬁnt

1nd
nnd

(V1de
'G’d.sled

1hc1cs

Mitiistry
Ly
:Jo\nt Cadre

_kjon

~
ol » /‘ #
- ﬁo%%Q> -
"Lt l r\
No. 13013/1/9%-1F5-1 Duted LhciZ?Qh January, 1995 .
Dcar Shri %k'ﬂ
a RN o
_ “The HMinistry of fnvironae nt and o oat , as the Cadre .
Controlling Authority for the Indian Fereé W.vc:vﬁcc, wishes to-
seck the concurrence.of the Joint Cadre Au¢h011ty (JCA) of the®

allocation
s¢onstituoent units
EUnjon Territories. '
of - tho lJCA
Statehood by the .
Goa and ﬂizoram;@j-
dor promotion - to
yonr 21988 and "
not in a -
want: of "
or, T\knTy
Cadr

l,,.-

of

for
|vn11nb10

IPS, $ XiR%
touka' a formal
4vacanc1es to @each’
JCA decision
20th Jdune,' . .
decide "sthe 1
in respoct of o

and

18
t . " .
have Dbeon
the the SF§ - ..
s also i
Miistey . {for
Cummahtco for
from: ‘Statc
under lhc IFS

from

thiz -

1

e awn
e o

oy [P
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2
4. Stnce  formal - decizion regarding &1]0c5&iob
quota vacnnclee. to cach constituent unit-onnoth
required  to be taken, a< was done in the dase of
asoa prervequisite  for convening the meetdg-of ¢t
Committioon through the Unton Public uPlVlCC- Co
would  1ike Lo request you Lo glve your! fformal
tmmediately, ac o Member of JCA of the HAGHUT
Authority to -the proposale contained ih{the ¢
which distributes the promotion quola Vu(ﬂﬂﬂ\
four 4 constituecnt unite. The notional 1]3@5

17 e

of promotion
onal basie s
XAO and 1p S,
oclcctﬁon
mminsion, wel
concuplcnco
Joint  Cadro
netosed Note
monast- Lho
i e o the
uppnoved

~osame principles,™ as  were carlier confidthg and by
““the JCA for IAo and IPS. You would k1nd\w appreciate that ihe
stale Forest Service Officers deserve thedr! duo share in the
A1l India Services which neeéds Lo be pcob1dcdvlo Lhem without
further delay _ ng; ' : -
i . . B! ‘:':H : L )
q, We are addressing the communicationﬁﬂpﬁlhc other Mcumbors
of the JCA, for forwal concurreice/decisilon:l R
. :Qﬁ -
With vegarde, . ‘
i , ) .
o .Yourg
i‘f : i gl .
(SARWEEUWAR  3HA) o
. :" ;l . . R
Shri 1. Ringu, i !
o Chief Secretary 7 1
-Government of Arunachal (Pradesh,
ltandgar | B
Shet F, Pdhnuna.-
Chicef Secretary ‘
Covernment of Mizoram.
Aizawl-796001
"Shri P.S. Bhatnagar, ‘
© Chief Seccretary o ’ B :
Government of Goa, ’ ' '
Panail. j . o
Copy to : Shri V. Laks hai Ratan, Joint Sé@ﬁétary,‘bepartﬁdﬁt |
of PRersonnel and Training, Noflth Bloack, New Delhia
;i-; ‘ . . . ." ., .
Xc}k 1v" \* oot ’ boe o
CLARWESHWAR - JUHAY | |
i Joint Secretary o the Government of India - : »
S “ . .
VA
i
- — o i <
i ,ﬁ o
;. f'
i /
,f' I
/ !




‘f'quocu

4’N0t3 for the considération of the Joint Cadrm
XFS Cadrec of Arunachal Pradesh, ‘Goa, !Mi
“Taeritories. : P

i

.';\9/\

g

Auchority Eor the
zoram nnd Unﬁon

i i
'n i

4.'
ol 1; N

AGMUT Cadre of the Indian Foreat

the State of Arunachal Pradesh, Goa, Mizor

Territories of A & N Is]ands, Dedra Nngnr Havell & Haveld

" Daman and Diu.
‘Cadra were Union Territories and for promot{

. IFS $n accordance wlth the proviaiona conE
(Appointpapt by’ Promotion) Regulacions,“

. senioriéi‘

}QStateu of = Arundchal Pradesh and Mizoras

' .expectation {1s tﬁut the Stsite Forest Service

- to theee threc statas o% the Jo@nt AGMU
‘promotion to Indian Forest Service and  be-
;utnto, ns 1in tHe case of othaer Statoandrea.

'29

h966
st used to be prepared. Now with ‘the. formation of
m

éervdcn comprisaes
am ancd the Union

ns of officars to
ained {n the "IFS
a combined
the

and. Goa, .

Officers belohging"

Cadre will . get

pOBth within the.

&:.
‘Formerly, the const{ituent ' units of the AGMUT

Miniatry of Environment & Forcat ig examinin& propoau]a tof1

- consider promotion of State Forest . OfEicers of chase Statea‘f

saparately and the UT officers in ona aoniori
' for promotion from SFS to 'IFS.

ty liet,

aa meoroif
To achiove Ehin, the promocion,."

Yol
the".

for ,aach of .the three statosn and all tha Unicn .
“'Territories (A & N Ialands, Dadra & Nagar Hdvo]i and Damun and
'Diu) in the AGMUT Jofint Cadra has‘to ‘be . Jorkod out - and the -
iivacancies in the promotion (quota for each unit haa to be_
Vdectdad. | B
3. So far ae ‘working out the promoti:n; quotu fbr"
ﬁconscitucnt units of AGMUT Joint Cadre is: cdncerned Incasa o£

7‘IAS and IPS officers, the Ministry of Home- Aéfairo havo ndopted

~ tha principle that the promotion quota is ‘taq

out -proportion’ with the senjor du;;
- constituent unit, viz. Arunachal éradeah;
U.T's. U.T's ctaken as one unit. | In ééc
? principlas adopted in case of - IAS nnd

in

I|zes,

posts in
,Gon,-

ordnncc

Environment & Forasts also proposes to dotgr
f’quotn incase of Indian Forast Sorvicé ag dec

3.2 " In the Joint AGMUT Cadre of t%e IFS,«t
. duty posts and with the addition of Centralj]l
i the total number of senior duty posts works
N Break up :

“H

uired to ba. workod%g
;anchfﬂf
Mizoram nnd}?i'
with Cthe't ',
MinisCry of "

mine the promotion”

iled below 3

\ere are 61 acnior~

>eputation Rouerve,
ut to 73.

. A & N Islands Dadra
~and Daman & Diu,.

- Arunachal Pradash

: GO& .

Nagar Havell 3

|

;Scniorit

ADCA DI

‘duty poats

,’Afrrrsr

. Mlzoram-

Add CDR

Snn - mrc'rffv 1t (F

H
~1A = O

«© l‘
v

v Cuqu TR
Muurum :
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PERY
. E’
=’£ The promoetion nuotn.;n the Jouinlt A(HUl‘cudrv of ihe H
rooul to 24 poste, in accordance wilh ;u.uvn..ion' coulained, ﬂn
S5 CRecrultment)  Rules., 1966, i.e., the wnamber of PLIOOYS
acraited by pordmotion in any State or group 'of .»1.1«14" “ehall
nol,any time, exceed .33 1/3 per cent of  thel.! Cglvenath, .
Mottonal | apportionment of ' ‘the nva$1nblo‘?4?p,n T} Ahe
constituent. fcomfntf of the Cadrethuc worlon ougfdi lTowu:v‘ﬁl fLiet
. . .. [F I
A& N 1alande, Dadea Nagar Haveli BN A B
nud Dnmun A Diu 1ﬁ‘10]ﬁ b R I
: ilheé o Lo
A|unachnl Rqugﬁhﬁ» lﬂg 1% o Pt
Gaa 021 i R
il .. b
. LR - at
: 3 hd >z L y E:.i‘ ‘
3 Miroram ' . ()ﬁ. ,f}] |
: A H 1 P
Tatal ‘ 2:4° | ' e e
, I e .o
o | i . L S A
8\3.'4 1‘./—\ vhe Jéint  AGMUL Cadre of Ahe ‘F'I‘-’i»?f?‘? co far 19 SrS4
ool Ycers Lﬁ{% beenw promoted ta [FS wnd i1 K'Wﬂolod that In case’
of ‘Arunachal Pradezh and Goa, thcrc ha< beedipyicess utilization

@fipromotian quota. In ca<e of Arunachal ﬂﬁgdv'h Cagadngt o 1)
avinitable posts, 12 officers =tood promotcdTihd in cave of " Goa,
against 27 posts. 4 officery <tood promoted] #HHM nc'pocl of UT.
wogment and Mizoeram,” therg haz becn undo:@pﬁ%l?xaiioﬁ of thc
priomolian a!u"u ta by 3 and 4 'p'o-.'.l', recpectivel v' Lll\'nn(wut o, o L

4£f o sum-up, in the Joint AGHUI Cadterdﬁll llu.~ agaitnut

24 premotion~quota  post< avaitable, 19 offic&ﬁs dnaﬂn f|0M“"hU

State Fareczt "Service have <o far becen . pxomo!d to 1FS:. po'ﬁl o
a4q70n 4.4, 19893,  SFS oficere proamuted (f ‘!h( 'oomen! und
“Mireram <ogment, theve has been: uudo|~ui1lxrn}%3u.v”5= - S,

‘ B . . . . . [ 14 : \,u,‘,),'_, LT s
5. Jdn order to work oul vacancics in cbim of the 4 acgmont'
“of- the Joint _AGMUT Cadre, it -ie necewtary mj44tcd1't|\buto' the

pPriomotece of(1ccr' amongat the four cOu'lltuchl it fox,yhach 3

decizion of the Joint Cadre Aulh01|!y i now'aoﬂxcn!cd M|u1"l|y_

of Home Affairs have indicated that ‘in tn'J‘uf IAS and® [P Lthe :

JEA of AGMUT cadre hat decided to. notionallyl uc ~allocate; n11 the '

LTt

available promotee IAS and P35 officere nmouq.t the four .oqmcut‘.
of the Cadre, concidering the pocition az onl'28.12.86, ln,oudoc"
to en-wure that vacancies in the promation qapta that would arige
b future are available to tiw %S Officercf.of Mizoram and Ul 41
me it g aepiring for promov. . Lo lhoff FS  and  aleo  in .
ot dderation  of  the  fact  thar the o twor ™ egmente s hive not LIl
occupied promation posts in the alu%«t peapart ton tn,iho.,uumhor L1
lnf centor duty poate, the promotee gl toera Nikely to retive al E
(lho carticat aout of  the those 4roa¢ut|y”"olvsuq will e f{'
ibtionally allocated to cithes H'l.'m‘am or Ui, '1(qmcnl' - ' 2|
G- After concurrcunce - of the l{h for % ,JIIO(Aiinu"o(*'}h@ i
available promotee officer<. ol -If%:1a the cadmante nf Hiz oram:ond A
U.To. i<¢ received,’ the Hiniciry of fuvnnonﬁéht andAforcuLc,wil1 j@
initiate action for promotion of SIS Officess in thecadre~under 1Y
the [FS-( Appoxnlmcnt by prosotioni! quulnt'on' i fou ulta!ion A
with the con<titutent unite of the (.,dn( J- N A LA “li
. , HD b 31
WW‘ - - | i
- . " '.
Sup:rintendang (Eorahlint: 3 .
C iz af 1o et "
Chicf Censery: ¥ :
Kizoring : Aizlivl ; \
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: ANNEXURE N PR
CONSTITUENT UNI( '-_“_,NISE_E }
bile s t;b_
PhOHOIrC OFF!C(Ro IN YHI INUIAN fhEISI‘uLRVI%E E
S.No Namc Year of Datec ' of : Datc of. mt.?solannuat’lon i
. allotment birth | L
W-ARUN{\CHAL PRADESH '
. S/Shei ) e . é
1.  6.S.-Thapliyal 1969 13.01.37 99 1
2. $.K. Rahs 1969 C01.07.44" 06, 706¢
3. ¢ R.P. Neog 1969 01.09.42; .08:20
Ay SN Kalita 1969 01.03.46" 29.07.2004
5. K. Namchoom. . 1969 01.04.45 31.03.200%
6. 6.s. nanzwa1, 1979 10.06.48 30.06.2006
7. P.K. , 1979 01.07.42" 31.03.2000
8. T, Mkj\ﬁng 14.032.50 31.03,2008
9, L.KLSPadt 22.08.53 31.08.2011
A0, M. Namsoom 29.0%.51 : 31.,05.,2009
Ao ALK, Chatterjee 1‘38-0:_-" 26.05.49° 31.05.2007
Cop ? o A :
12. P,V. Savant 1969 25.07.42 | 31,07.2000-- *
13, J.F. Range) 1969 26.03.37 285 04'”.1995‘/
14. R.A; Hazalkar 1920 27.05.39 . [ 31.05.1997
15. K.M. Naik 1€.00.49, 1+ 30, 06,2008 -
U TS, (A & N _ISLANGS, i )
L L : : I T - = 1l
16. B.A. Mathews 1969 . 13.06.40 1 11 30.06.1998 i
17, A.K. Sinha 1979 04.04.50 . 30.04.2008 -t
-18. [.H. Khan 1979 15.12.91 ¢ 31.12.2009- g
‘19, S.M. Moitra’ : 05.07.41" 31.‘.‘07'..’1999 i
kS ii o C ,."Vutorv‘vl.‘ih'u : ':
Y ' h?jn‘ﬂ;“" Aizawhs | :
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THE JOTUT SECH:Sany TO THE

GOVT. OF INDIA MINISTRY OF

BNVIRORIENT & PORLGTS L ‘
FARYAVARAN BHAMAN, C.0.0. COMPLEX :
LODT ROMD, NEW DETLT - 3

o
byl
O
<
(X}

CHIRF S}J‘.'ﬂ”‘” PG ;Y i

[y + i AN

y SN $5F iy won
GOV :'.(,, SO S AOHYSCY

NO.A.45011/6/90-PERG(B)  DAIED ATZMIL THE 218T MARCHI95 ()
KIWDLY REFER ° YOUR LETTER  10.73013/1/95.1F8mT
|

B .

DT.25.1,95 RECARDING PROFO3A,  FOR  HOTIONAL
| ALLOCATION OF DPROMOTION QUOA "kCuNCI““r AMONGST
» FOUR CONSTITUEDT Ul ITS o Irs, A -CfXD RIZ (.)
THE GOVT. OF MIZORAM HAS MO OBJECTION ON  THE
ABOVE  MENTIONZL PROUOSALS () |

. Memo 0. A 45011,/6/90-PERS 3(B) :Dated Alzawl,the, 21st Mareh
Copy to s ( : oL

1.'The 5.0., I
immadiate ¢

PR

C ﬂ
nsmisal

u v

<
e

o

+

A 2. Post copy in‘cemfirmatﬁon

i
oG

—

3. Joint secretuary, Govt,of mizoram,
Envlronment & Forests Department,
. i . R . R

4 Princ4oal Chicf CovserVabor of rorests, : ) T
Mizoram, : ST

| | ]
\ l [ ; PN : » » : ' - '\Av’l\./.\L}
RV N ‘ ( HMLUGTH /N CHAMA )
.;f\%’ Ugdpr secre Lury to- the Govhaok Mizoram,
A\ Depttoox§©ea¢01nel & Adminisirative . Reforms,
“ Civil Service Wing.,

' < v~

WV\/Y"L. ) . 1 { I)/\ cren -y
T : 7 v [
B8 e N 2.
" }x I e e e ('l//? \\’
B .o . ' ‘ -

R

B T . . G e r SRRk gt A R .



v //"“' oo

. 243

o ' . r o k%a

\4, — Y ul: 2 .mw k & )\:J‘
' l

(MIRLISHED IM THE th?FTTF NF INDTA PART 1L SE Tl'("N \/( l))

’ I U(\) ! "‘q
o lhﬁl*/4/9“~m1°(11)~g Eg — B

J— Gavarnmenl. nf Tneia @‘
/ Miniztry of Peraonnel, P.G. & Pﬂh¢10h° SRR &
(Departiment. of Paranpneal & Tta1n1ng) . e

] ' '

g
Mew Dalhi, the 02&//0/ ,Q :E
ol

| : NO T J F I .G ﬂ LI ON _ , ‘f

G.O.R. Noo.......... e N evercice of Lhe_powers.-oonfar#@d5lby
stib~sackion (I) of 90r11nn S oof tha Aall India Servieces act,” 193] -

(61 of 1951) read with sub- Fle (2) of Rule 4 of the Indidn'Format
Garvice (Cadcrea) RINRNEY

5. L9206, Lhe GCanbral m/nrnme\ni St

. . . . . b

consal taktion” with  the Government nf Artnachal Prddﬂ~h ~ Gﬂd\,«nm i
Mizaram ., herehy makms Lha fnl]nwwng regi)abions furthpr‘ ko amand b

Ehe Indian Farast Sepvice (Fixation: of Cadre w\rmhgth)i
RagntLatiot;% 1966, nammly ;- CL E ;

° v : . . . . ) _' K »v l" . , ‘ ,.; . i
). (LY . These regulations may be called. Indian-Forest | |

- : SService (Fiwvation @ of  Gadra'. Strength) ChSixth
2 ‘ .", } .‘ l :: ‘. N ’

il Amendenf Regulations, 1995. - ' '|'  ..f o
GGl (L) e A
““11“3&”%}..ﬁ?) -WhPY shall come. 1nfﬂ‘forrp on the dafa an thmla |
RERR, -'“7‘%fﬁ5 publicaltion: in 1hP OffLP]ﬂ] Pazeti o e
'e nha ~aa .oy . . v "\ II' ) I" E :;:
2. In the Schedules tn - fhp Tndian: Fnran QAFViP‘ '(F1>ﬂflﬂP§;
_ nf  Gadra Strangih) Ragulations, 19%4 Tor the heading.. Prunnrhﬂlii
oy Pradash-Goa- M1rnlam—Hn10n Tmrrwtmr1ncf and 'nn%rlpkﬂf Q(Pu"rlngzg
. Hmrnundar‘ the f”.]]OW].I‘M_} |‘\111 bhea Rl!bc‘flf‘\lfhd n"\mm]y RN
6‘, / . ' " .
coar o : :ﬁRHMﬂ$Hﬂ| PRADFQH GOA~HL10RAH~HH10N fFRRI]ORIE%"' o
1. Senior Pasts under the Govarnmnntq of\}f R ﬂﬁ”ﬂa "1f
mrunanha]'Pﬁ ﬁn:h Pon M]roram~ﬂnxnn Terr11 ories SR 5 S
’ Bosts Undet. the Pﬁvernm@nr of Arunachal. Pradpqh R
Pr1nr1pa1 Phlef Ponqervatnt oﬁ Fore«tq'” , R fﬂf
: Chiaf Ponservxtor nf Fo:e"tq (Dﬂvelopmpnt) JL 
A : , A ! I' L ." .:\
vﬁ W Chinf PHDQHIVAtﬁF of rorpstq (W1ld11fP, Wa<telandw"fﬁ_;leﬁ”
A ngllanrp) B L - DR
.“‘r‘\. C ’ ’ . E . ' "~"".4. u.A -
\ ‘Onservator of Forests (1mtr1lnr11]) A
o LP/ntral Weatern, F4°19Fh R nufhmrn] . ‘,; Co

'Yy ‘e ,. ST

'.‘ n"‘ nt B

- \/. /\[U&OF\QF‘H"V'H’FH" OT r(w‘s:h—tw—.rp lann-‘n(} Q. Dpvq‘lo’j‘nhnt) ‘.’(.l ‘1."1.: N
b ' T
' Conservator of qurmqfq'(LﬁnQDrV\flon qual n{fqp@r\” o E

) \ﬂl)mplll y Co naet \/f\l O %}J“me,t’“v L n; r' i l £y 1o h‘;ﬁ‘),w.»-,‘, ot ,:.:"-, s ..'\1-"‘0-""
NG ﬁ’ﬁ””ﬁh Loni ﬂ‘“”ﬂ'wﬂﬁm.ll de”uhai Nampong.gﬁ4
”"/ TARAAT ARTAT Henm\lj; Heapod i andq]qj -v Ny

Dapuly Conaarvator of Foprmeta (l-!l?:-.w,i('m:v\lfl’./—}t*’:‘\)~ — \ O ATE TR

kA %

Afiptt. df Persannel &

. Leputy Consarvator of Farests (Wildlifa) | g Aéﬂt? mmmWCo i

\/z/ ' : n o) .I’(rmu/(L ’// a

Pty F.:,onqr)@va For ol Fore=ta (Incdusbeims) l - ']) celr / e

. 9} X\;J/ k / Date..., ,..... 3 H/.(,.' %t

N ' ’ ! \ Vo o
ﬂt-”’é’\ C %,}/‘) W _ ) : -

A e . \\W v o o N

‘)’/3) c ’ ! <M ) ‘ I ‘ Co um':"" ",'".;.I e L i '




v e vra———— G ————— o O i L i s 45 R T A ey

\:\0 PR . - . ! :". i :-.l‘ i

g ? A Ca T e e . B B .
ol T N s T TN _ - vooh

/"26 I %Ej ~T" A N

°

g

Fhepuly COh%ﬂﬁVator of Forests (Working Plan) ;' 'f : w;\\

Daputy Consarvabtor of Forests (Forost Ulillcalll ' '..ﬂ TN

Daputy Conservator of Forests (Rﬂsearch. Reqourr e
survay) - ‘ ‘ " DR

Daputy Conservator of Foreats. (Silviculture)  ;:';;V,&{1}ﬂ

Deputy Consarvator of Fores ts (Forast Statisticsﬁ

& Planning) : L f

© e -

Neputy Conservator of Foreats & Fiald.Direotor,ﬂ . SR RO
Project Tiger, Mamdapha . S L Lo

Deputy Conservator of Forests (Social'ForaSbry)-f-f S 2~‘ J

P R I I

| B Bﬁiii_updef the Governmani of Goa ‘  |   " ﬁ ;f'TﬂM;f"
f Conservator of Forests ,‘ IR '.3jA'i' «ﬁt'ﬂ'iﬁ;' f
j Deey%y Conzarvator of foreaté:(ferr@tofiai)H‘;;ﬁ;““ifiﬁlffu
? ‘ . Debuty Conservator of Forests (C%sﬁawji | .‘ | -‘--: '
% Daputy Consarvator of Fmreéts (Workihg Plan)"f'l»ﬁ”;;:
| { Deputy Conservatar of Forﬂ“tﬁ (rnrmqr Htx]i atxon) “”.flligfh: §
' Deﬁuty Oonsérvator of Fore“bq (Wl]dl)fe)  ~;;~ ;ﬂiﬁf;fmfbﬁfg
;Deputy Conseryator of Foraafq (90?131»{9%5 hfy)“%y'ﬁmﬁvtxﬂ :a‘é
| ' L e il e
'Pﬁ§f§VUﬁaé‘mTﬁﬂ”MQUHFTﬁru_”bTWHTY" ﬁﬁ? C“,fﬂ.gsxngwmtﬂmmwf;,g
U PR Y.
v o Principal Phlaf ronqarvator of Forests o .huwll‘{j : ~L}ﬂ'§
| Chief Ponqnnvaror of Forej' (Development R PLANNLNG)" '  lh* ;
(Phlef)Ponanvator of f%\aﬁtst(Territorial) N L mf? 3t}.
[Morthern, Southarn & (ent.wl Circlas) - '“f“":”g
‘ Ponaervaior of Forests. (Rmnmarrh &, Dmvelopmant) | f:ﬂi:¢ﬁ ff1

consarvator of Forests & C 1nf Wildlife Warden SN ?

Daputy Conservator of Foxeﬁt% (Territorial) e
LALzawl, Kolasih, ﬁungkhi: Champhail, Kawrbthan, Darlawnl:
N : i . e PR -n" o '

Caputy Conservator of Forasts (Planning) IR le.?jyu

eIy

g

iy

Daputy Conservator af Foreste (Training) - A o 1

o k

Daputy Conservatar of Fornasts (Working Plan): PO  'jf2j

e

R e i

Daputy Consmrvator of Foreste (Wildlife) - .. .+ .0k

Deputy Consarvator of Fareatbs (hpsoﬁrcneléur98y3”' R

TR _'h‘-;.ﬁ'.:‘m.”m” S5 EG A




- e

L\
!

- ) p ) l/" ) .
B ‘ - !
: P ] .
' ; /%(\7 IR
urea) ' : S

:\-; ’”
‘

\

e o AT Y
i ::.i {J‘ 2} /1 //k
2 Lviculn - . ~

L. . o . L . s R - .......'..' - .
Easts upder &h amm%Ltmgﬁhl@dmuwb_Mm

Principal Chief Consearvator of Forests ',, ?

Chimf Consarvator Of Formsaks & Chiaf Wildlife Wardan =~ 1 a
Conservator of Forrasts

. o ' ..I ...' L]
(Territorial) . oo '
[Northarn YoSauthern

Circles) S i, L

s

éfopment) )

Consarvator of Forasts (Reseaﬁéh'&“DéV

Conservator of Forasts,QDavalopmeﬁﬁ”&“Uﬁi?is%fign}. :

of Forests (Wfid?ﬁf@)

na ul w4 bd TR PRI
. . o

Consarvator

" Y YRR
R g
, . “ .

1

Dﬂputy Con$PPVatnr T Forasts (Territorial)
[nglnpur, Mayabunder, Middla Andaman Baratang,

-7
South Andaman, Little Andaman, Nicobap Islands]

Deputy Conservator of Forests (Depnt)

v Lo
(Biosphara Resarve): |

S (Mi)1) o i$

Daputy Conﬁervator of'ForaRts

b

Deputy Conservator of Forast

]

Drputy Coni7évator of Foramsta (Silvicultura) : -'7?f7'31 5JfT”?u
D?puty-COHSGPVﬂLOF |

of Farests (Warking plan)

. ; ) ’ . . ) oo o . _: “' ) ) '.
Daputy Conservator of Forests (Forest Utilisation) S U
Deputy Consarva@ur of Forastg (Hmadquarhars)' o .w.l. S
Naputy Consaervator of Forests (Wildlife)  '.'f?- o S “.T\

. ., oyt
D bl PSR

. Lo & .
' , I R, T &
. . - e 230
. . ¢ oo . v
i . . : PN
.t . M-'Gw-ahh"lv-b-
1 N * e

lavel i ane. Rawan A QLfovﬂgf

Poats ungar Dadra n Naca
v t..u..' |‘ " 4] - s b < CL’B_L.
Q.J.HUJLLSLL.JLJ.D.D

LIS

. . .
= SR S . .
‘Chie

'

Consarvator.of Forests g f Wildlife warden =~ - R

Dapu ty Cohsmrvator of Fmrestsf(Tmrritoriﬂi)" oy FEe
[(Dadra 2 Hagar Havmli ) N A i ) B '

NS St
Da@uty Consarvatar of For

Su Y Conse PRlm (Widdlifey, . o
(Daca & Nagar Havali ] i”&yfﬁ _ . )’ - .

Deputy Conserv: Sy Daman & Dju' EE

| LY
,' . . t " . e i

- —— -

L’_‘.‘.EJ;S;...‘:LD.CL'.“-_'_'.__LLLQ.._Q’HJLL&QALQJ.’.LJJHQQL - ' k

Conﬁervator’of Foracta a Chief wj]diife.wﬁrdan

Denduty Conservalnp nf

Farmaars (Rura))




T Te—— o '«... .,l ko o
G RheagarRATAE o -unnmm)!}%”u KON b 'f ‘ ﬁ:»;
CELE R L PRV AR

LY D '

i't
\ 2% |
v e ° : — s : N \
—— l.{ - ) , R\ '“__,
. . " ’ ' 9 E
Prevpcy Cdnservatnr of Faraewie (Urban) ;

‘. . '\1
Daputy Cons ntvwlo: Of Formats (Rp,prvg Fn:@ﬁf 2 ) : ‘531 h

208ts upder thm Pondiﬁhmrry Governmant. . T

beputy Consarvator of Forests & Chimf Wildlife Wardan“f A
: . : , L A

Posts under fhp Lakshadween ndmlﬁiqtratjga - I

e : o y
LDaenuty Fonanvnror ‘of Forest b Chief w]ld]:fn wgqﬁeqﬁ;;ﬁﬂx’ I
Eﬁﬁiﬁmuﬂﬂﬁﬁ*ﬁbﬁ' iileﬂdrh_BdmLD‘ tatwon Ca 'uﬁf;m;qu -
Dﬁnuty Conservatar nf Forests & h]pr W1ldlifm W&tﬂﬂﬂ“ AT

= e et me s - o

e ' \ ., T DT(-\\[ M ) '«“3. . :,' ‘;' - ‘ o

; Central Deputation Reservm Q@ 20% of Jtem ) abova {.ﬂnﬂv&iﬁﬁﬁf

Y. Posts to ba Fillad hy promotion in Actordancas w1ih '\;qif?f
Rule B of tha Indian Farest Servica (Rmcrnitmﬁnt) ,f" L
@w 7S, 1966, @ 33 1/3% or Thems 1 and 2 above e R

4. Pozbs to be Fi10me by direet rooruibnant (1+2+§);;‘.;fﬁf?qi

S

1. Daputation Resarva @ 25% of Jtem | above T . -

‘. LAavea Resarva, Training ﬂmﬂorvp EoJunior Posts R iy
B 20% of Tfmm L abnvea R K-

"3 ’ ’ TN R e

ODirmact. Recrui tment PthF & S ~1ia

Promorlon pPosts SRR

[otﬁl,Authoriéed'strehgﬁhiﬁ'.'fﬂlqﬁ

1

Core o (Madhumi ta . Mxrrf

St , Dg<k O”flter w Con

. . 4 R o

“mt(:\_*_l_: pt“i(‘)t‘ (“! t‘hrn ‘i,qc:,(“:_\ ﬂf g -

fhise nnr1f1rar1on thh tOtal
dH‘hﬂP]de rrPngrh of  the

: QrunachaI-Praanh Goa- erﬁram~hﬂlon~
Ter; ritorias Padta Was 100. ' . ‘ . :

1

Hole 2: The PrJnhlnal ngu11i1n

NS werm nmllflﬁd V1dﬁ Mmt111ﬁ%iiﬂﬁ
Mo, &/1/6a - ATSCTV), daked 2y 10 L9246 A= QSR No, 10/? ns the
indian  Forpat @ Service

(vawrnmn of Cadre - g Strength) Regulﬂivunq
1964, has bean anandad vide hokmflhaflon given ho]ow : :




A\

AR

A C T B
/f"\_’\ ‘ ) ' . M W— o . " ,l :

(T0 BE PUBLISHED IN PART I TECTION I1 OF THE GAZETTE. OF, INDIAL_,@iN-
' [}
’ F.NO.32012/1/93-IFS-1 SRR
«.. .. Government of India - Q. JO
(1. Ministry of Env1ronment and . Foresté}ﬁ& ' g0l .
s PRI £ 4 ‘ E.O ‘,:'J
DT Paryavaran Bhavan,w i &”,g
. CGO Complex,Lodhi Rd:b' 'dq
: ‘ New Delhl .7, 1100 ﬂ
. Co. . RFEE EERY :’s‘nlall’s . .“,,,',f
“ "A;:;n:. " Dated the 26th September, 1996 (: s
veb !.'fvl, v i ,ui l‘";,(;NJIL e
: ~  NOTIFICATION T
~In, exercise of the powers conferred by sub -rule (l) of'”f
rule 8 of i.the, Indian Forest Service (Recruitment) Rules, 1966
read with sub-regulation " (1) of regulation 9 of the .- Indian:
.Forest Service (Appointment by Promotion) Regulations, 1966, - %
the Presidént is pleased to appoint with immediate effect the
~undermentioned  twenty officers of kheAStaLe Foregt Sgrv1ce of -
Arunachal - Pradesh, Mizoram . amnd ..Andaman ° ,fﬁ'f ‘Nicobar-
Administrationa,: ;iconstitutent  units*' ' of the ' Arunachal '
Pradesh-Goa- Mlzoram and Union Territories(AGMUT) cadre,to the ' . .
Indian Forest Service "against the existing vacancies and to .
allocate them to the AGMUT cadre of the Indian.Forest Service o
under sub-rule .(1) of rule 5 of the Indian Forest Serv1ce9x_.j¥;
(Cadre) Rules, 1966:-- ;, ... Lo
. . ot ey REUINE adT .’I",.' ;
! i R I AR R ST ’ R :'51.;"({;"9 :-‘5' S i.
__-__u__________L______l_;____~nn_____~~_“_~____h_____:;_;_”dU £
S.No. Name.of.the officer Date.of’ blrthJ‘?; .&'
"I“"".‘:““";”"“7“75"""'““““""“”"';"""";T':I’:,TS'?;’?: o
------------ '...._...___‘_.’_._;_‘:.-.‘.;..'_—.-.-....a_—..-»..-.....v.-_f-—a--.————-_‘—4-'--7-:::-;-‘-':--: ‘c.n ) ,. Afvf‘
Arunachal Pradesh: .. ...;, . ° : 5“1':i~ ?; o
& . 3 e ' SR A ‘. ’ ’ . 4 "(7"!"1 ‘A\d';‘,. ~-E,‘t0,~.'v
S/Shri..oo e e R Lot wgdengn
01 R. Modi . . ;. ° . 01.03,1947'7°" .
02 $.J. Jongsom . . ' 03.01.1955 1. ‘&
03, R.K. Deori . 4 - 01.03.1959 "o 0
04 S. Thlrunavukarasu 04.02. 1954 sz_'}u‘~
' A R A . BTy :?d"f;;9§ :?{
Mi)ﬁf;;nl!.; . \‘ ' L L R 2 S

§537 Hmingdailova Colney - QC%}“byrjéyf’ 01.05.1959
Wy SRRV A% ; o

.f%/ XVJ/ 'S/Shrl , - __4 4_

NNV NI I I PIVTIF N o N

' 01 R. Rozlka - 01.04.1939 '
02 B. Suanzalang : S 31.03.1955 ° i
gdq 03 ~ P. Liankhama L ‘01.03.1949 R
N 04 Lalthangliana Murray i : 16;04.l9§9
: 05 Liankima Lailung , - ©10.11.1961
.06 Vanlalsawma v - 01.03.1959
N
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"ol J.P. Misra o 05.07.1954
02 Randhir Singh =~ 7§ ©17.11.1938 o
03 - M.p. Singh. ! 08.12:1945 ~ i
04 B.P. Singh ‘"M 01.04.1947.
05 5.C. Mukhopadhyay 26.10.1950
06 Anutosh Guha ' 30.01.1949
07 George Jacob 14.12.1952
08 V.. Chandrapandian 25.03.1953
09 Jltendra Kumar : 27 .10, 1960 S
R A , C“%>CKA4VLRﬁ£// .
L ?., (R. Sanehwal)
' Under Secretary to the Govt. of }ndlaf“ !
i " ‘:g fren
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Government of India Press, ' K ""CG”?H
{ Fardiabad (Haryana) (with a copy of Hindi Version)i '”"ﬁ“
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1. - The Chief Secretary, Govt. of Arunachal andegh Itanagar.“’ﬂ,

2. The Chief Secretary, Govt. of Mizoram, Aizmul. \ . ’

3. The Chief Secretary, Govt. of Andaman & Nlcobar Islands,-”
Port Blair.

4. The Principal Chief Conservator of Forests, Arunachal AL
Pradesh, Itanagar with spare - coples for the offlcers o
concerned. I L

5. The Prlnclpal Chief Conservator of Forests, Mizoram, '~ 7o'
Aizwal w1th the spare copies for the officers -concerned. it

6. The Principal Chief Conservator of Forests, Andaman & - :
'Nicobar: Islands, Port Blair with the spare copies for- the

© - officers concerned. o N

'7. The Accountant General, Arunachal Pradesh, Itanagar.;g o

8. The Accountant General, Mizoram, Alzawl o

9. The Accountant General, Andaman Nicobar Islands, Port AL
Blair. Fa-

10. The Secretary, Union Public Servige Commlgqlon, Dholpur )
: House, Shahjdhan, Road, New Delhi. . ot
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. The Secretary to the Govt, of India
* Ministry of Environment & Forests

) (/’(\\/;2 "Paryavaran Bhawan "
7Y C.G.0 Complex, Lodh; Road
P ' ' New Delhi - 110003 i
: Z - ﬁ .
Through :  Proper Channel "
Subj *° Assignment of year of allotment to IFS (AGMUT) Cadre - regarding,

Respected Sir, -

With due respect and humble submission, I am to State the following few
lines of prayer for favour of your kind ahd sympathetic consideration.

+ 1. That Sir, I was inducted into IFS (AGMUT)under promotion Regulation vide Minis-
try's notiﬁcatjpn F‘32012_/ 1/93-1GS-1 dt. 26.9.19%6. But till today year of allotment is not - .
assigned to me even after a lapse of more than or;:e year. As a result, fixation of my pay in

.and nine years of service in this rule shall be calculated from the year of allotment assigned
to him under Rule 3 of the IFS (Regulation of Seniority) Rules, 1968,

2. Ijoined the State quest Service on 31.10.1982 and got promotion to Senior Scale
(DCF) on 19.2.1988. So, I was eligible for promotion to IFS'in 1990, ng unfortunately,

have been appointed to IFS in 1990 and got the year df alldtment as 1986. Andas aresult,
I felt that undue hardship has been caused to me to delay in the condlict of cadre reviews |
and holdil%%/ﬁjelection committee meetings, s

)

N k \§ | Contd 2/-
P -
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- case of IFS Jammu & Kashm%?f cadre for which act of your kmdness 1 shall remam ever
l

[

32

-2

3. That Sir, the same case had been presented by the Inducted IFS Officers of Jammu &

" Kashmir‘cadre recently and the matter has been settled favourably vide Mlmstry's letter

No. 13014/07/95-IFS-A11 dt. ,:28.2.1997.

l\/ﬁ ﬂew of the above, I therefore earnestly pray to.asign me the year of allotment atan
early date with sympathetic considerationin accordance with the methods adopted in the

grateful to you. j

Yours faithfully,

T

. /wﬁ ¢
( VANLALSAWMA)

Dlvrsronal Forest Officer,

S ‘ Champha1 Forest Division,

Champhar Mizoram . -

Advance copy sumitted to the Secretary to tlhe Govt. of India, Ministry of Envrronment &~ ‘
Forest, New Delhi for favour of mformatron and necessary actlon

Divisional Forest Officer,
Champhai Forest Division,
- Champhai : Mizoram
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Pnry@v”run_ﬂhawnu, CHa Comp lex
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) | Dated the ?.i/ic‘lh June, 2000
. _ . : k
N 0D CR
e oyear] of  aliobwment and seniority of ~the following
e Toorne o the Arnnachal Pradesh - Goa = Hizor am = Union
(AGHMTY doint Ganre of Lhe Indian Forest Service who
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ORIGINAL APPLICATION No. 228/2001 IN THE CAT

GUWAHATI BENCH
Shri Vanlalsawma, IFS - - Applicant
Vs.
Union of India & Others - - Respondents.

Reply on behalf of the Respondent No.1

I, G.P.Haldar, aged 53 years, son of Shri Krishna Prasad Haldar, Working as Under Secretary
in the Ministry of Environment & Forests, Government of India, Paryavaran Bhawan, New Delhi

- do hereby solemnly affirm and say as under:’

2. That I am Under Secretary in the Ministry of Environment & Forests, Government of
India, New Delhi and having been authorized, 1 am competent to file this reply on behalf of
Respondent No. 1. I am acquainted with the facts and circumstances of the case on the basis of
the records maintained in the Ministry of Environment & Forests. I have gone through the
Application and understood the contents thereof. Save and except whatever is specifically
admitted in this reply, rest-of the averments will be deemed to have been denied and the

Applicant should be put to strict proof of whatever he claims to the contrary.

3. Indian Forest Service (IFS) is one of the three All India Services constituted under the
All India Services Act, 1951. The service is organized into cadres, one each for a State or a
group of States. The State of Mizoram is a participating unit of the joint Arunachal Pradesh -
Goa- Mizoram- Union Territories (AGMUT) Cadre of IFS. Appointment of persons to this
Service is made as per provisions made in the IFS (Recruitment) Rules, 1966, IFS (Appointment
by Competitive Examination) Regulations, 1967 and IFS (Appointment by Prométion)

Regulations, 1966 and other provisions as amended from time to time.

32 With the conferment of statehood on a number of UTs in the late eighties, the
erstwhile Union Territories Cadre of IFS was reconstituted as the Arunachal Pradesh- Goa -
Mizqram — Union Territories (AGMUT) joint Cadre of IFS and notified vide Department of
Personhel and Training Notification No. 11031/35/88-AIS (II) B dated the 28" December 1988.

W/ With this notification, the UT Cadre of IFS ceased to exist and the last time promotion of State
J Forest Service (SFS) officers to the UT cadre of IFS was made in 1987.
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33 Consequent on the re-constitution of the UT cadre of IFS as joint AGMUT cadre of
IFS, several vital issues had to be addressed and sorted out before further promotion of State
Forest Service Officers to any of the constituent units of the joint cadre could be made. There has
to be a Joint Cadre Authority (JCA) in relation to the joint cadre to exercise some functions of the
“State” mentioned in various rules/regulations relating to the Service. The JCA for all the three
All India Services of the Joint AGMUT cadre was constituted by the Department of Personnel
and Training vide Nofification No. 13013/1/89-AIS (1), dated 3.4.89. While the powers and
functions to be exercised by each of the constituent Units of the joint cadre, the Joint Cadre
Authority and the Cadre Controlling Authority at the centre namely Ministry of Environment &
Forests were being considered by the Ministry, the Department of Personnel & Training re-
constituted the JCA exclusively for IAS and IPS of the Joint AGMUT cadre vide Notification
No. 14015/40/92-AIS (1) dated 11.12.92 and advised the Respondent to suggest revised
constitution of JCA exclusively for IFS of the Joint Cadre. The Hon’ble Principal Bench of the
Central Administrative Tribunal, however, while deciding a case O.A. No. 222/94 in their
judgement dated 2.6.94, ruled that the JCA constituted for the IFS of the Joint AGMUT cadre

vide Notification dated 3.4.89 continued to exist, and that set all the doubts at rest.

3.4 Once the JCA for the Joint AGMUT cadre of IFS was in place, it had to undertake the
exercise of notional allocation of the promotion quota posts for IFS to the units of the Joint cadre
in proportion to their sanctioned Senior Duty Posts as has been done in the case of the other two
All India Services of this Joint Cadre. Thereafter, the JCA also undertook the notional allocation
of the promotee IFS Officers of the Joint Cadre to the constituent Units, after which only a clear
picture could emerge about the number of promotion quota vacancies in each constituent unit of
the Joint Cadre. There was also the cadre review of the Joint AGMUT Cadre of IFS in 1995,
resulting in increase in the number of posts in the cadre as also in the promotion quota for the
constituent Units. All these developments took a long time, as a result of which no meeting of
the Selection Committee as provided in the IFS (Appointment by Promotion) Regulations, 1966
could be held after 1987 till 1995, and the first meeting of the Section Committee after the UT
cadre was reconstituted as Joint AGMUT cadre of IFS was held in 1996, on the basis of which
the Applicant was appointed on promotion to the Indian Forest Service. With this background in

view, the replying Respondent proceeds to reply to the specific averments made in the Ofiginal

Application.

4(1) In reply to averments made in sub-paras (i) and (ii) of para 1 of the OA, the reasons for
not holding the meetings of the Selection Committee from 1988 upto 1995 for promotion to the
joint AGMUT cadre of IFS have been explained in para 3.4 above. As regards his assertion for
fitness for promotion in 1990, such fitness has to be assessed by the competent authority and not
by the Applicant himself. Also, the order of the Respondent dated 29.6.2000 fixing the Year of
Allotment of the Applicant has been passed as per rules applicable to him.
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(i1) In response to averments made in sub-parés (1), (2), (3) and (4) of para 4 of the

Application, the Respondent has no comments to offer.

(1ii) In reply to avermerits made in sub-para (5) of para 4, it is admitted that as per order of
1985, the strength of Senior Duty Posts for the Mizoram segment of the then UT cadre of IFS was
fixed at 9, but no promotion quota was separately allocated to any of the UTs at that time. On the
other hand, promotion to the UT cadre of IFS used to be made on the basis of information
received from the respective Union Territories regarding the availability of eligible officers from

each Union Territory.
(iv) No comments called for on sub-para (6) of para 4.
v) In reply to averments made in sub-para (7) of para 4, it is submitted that the purpose of

the Respondent’s letter No.13013/1/95-IFS-I, dated 25.1.95 was to get the concurrence of the

members of the Joint Cadre Authority (JCA) to the notional allocation of promotion quota posts

for IFS for the first time as explained in para 3.4 of the reply. Before this, there was no allocation
"of promotion quota for the individual units of the UTs and promotion to IFS used to be made on

“the basis of the availability of eligible candidates in various segments of the then UT cadre as

explained in sub-para (iii) above. There was, therefore, no question of under utilisation or over

.utilisation by any segment till that time. This question arose only after UT cadre was re-

constituted as a Joint AGMUT cadre.

(vi1) In reply to averments made in sub-para (8) of para 4, it is admitted that as a result of

the Cadre Review in 1995, the number of senior duty posts for Mizoram segment was increased

from 9 to 19.

(vii) The contention in sub-para (a) of para 4 is a matter of record, and the Respondent has

nothihg to add.

(viii) In reply to averments made in sub-para (10) and (11) of para 4, it is submitted that the

‘Year of Allotment of the Applicant has been fixed as per rules/regulations applicable to him.

(ix) In reply to averments made in sub-para (12) of para 4, the circumstances under which

Cadre Review and Selection Committee meeting for the joint AGMUT cadre of IFS could not be
held between 1988 and 1995 have been explained in paragraphs 3.1, 3.2, 3.3 and 3.4 above.

(X) The Respondent does not wish to reply to the hypothetical position made in sub-para
(13) of para 4.
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(x1) In reply to averments made in sub-para (14) of para 4, it is submitted that Regulation 5
of the IFS (Appéintment by Promotion) Regulations, 1966 provides that each Commiittee shall
ordinarily meet every year and prepare a list of such members of the State Forest Service as are
held by them to be suitable for promotion to the service. The word “ordinarily” used in this
regulation is significant as it is intended to cover situations like this, and therefore has not made it

'mandatory for the Committee to meet every year.

(xi1) In resf)onse to averments made in sub-para (15) of para 4, it is strongly denied that the
Respondent acted in any arbitrary or mala fide manner or in any colourable exercise of power in
the matter of promoting the Applicant to IFS. The circumstances under which the Cadre Review
of the joint AGMUT cadre or meeting of the Selection Committee could not be held during the’
period 1988 to 1995 have been explained in the preceding paragraphs. |

(xii1) In reply to averments made in sub-para (16) of para 4.t is submitted that the
Respondent had no prior knowledge of any officiation by the Applicant against senior duty posts
for IFS. Attention in this connection is invited to provisions under Rule 9 of IFS (Cadre) Rules,
1966 according to which, a non-cadre officer can only be appointed against a cadre post for IFS
by the State Government for a period not exceeding 3 months. As and when an officer of the
State Forest Service officiates in a senior post included in the state cadre for IFS, the same is
subject to scrutiny by the Central Government and the UPSC, their prior approvals being required
for any period of officiation of State Forest Service officers exceeding 3 months in duration. This
issue was examined by the Apex Court in their judgement dated 29.11.92 in the case of Syed
Khalid Rizvi & Others Vs. Union of India etc. 1992 (3) SCALE p.287, wherein they have held
that such officiation by State Police Service officers on posts included in the state cadre of the
Indian Police Service which have not been approved by the Central Government and the UPSC as
required in terms of the provisions of the Cadre Rules for the respective services, has to be
treated as purely temporary and local arrangement made by the State Government themselves and
by natural corollary, such arrangements cannot give to the conerned officers benefits for the

purposes of seniority.

A copy of the IFS (Cadre) Rules, 1966 is annexed as annexure — R1.1

(xiv) In reply to averments made in sub-para (17) of para 4, it si submitted that for holding
the DPC meeting regularly, the Government needed to be sure about the vacancy position.
Because of the change in cadre structure from UT to Joint AGMUT cadre of IFS, a clear picture
about the vacancy position could emerge only by the end of 1995 and the meeting of the

Selection Committee was held in March 1996.

G —
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(xv) In reply to averments made.in.sub-paras<8)-and-(19)-of-para 47it-is-admitted-that. N e,
the case of J&K cadre of IFS, benefit of promotion to IFS.with effect.from retrospective dates
ha‘\'z:;é;il_gi‘ve_:_n wtili orest Service officers. But this has been done only after invoking

extra-ordinary provisions of the rules/regulations and not under the normal rules. It is also
submitted in this context that there cannot really be any comparison between the situations
obtaining in J&K cadre and the joint AGMUT cadre of IFS. In spite of this, the Central
Government at one stage seriously considered the possibility of giving the benefit of higher years
of allotment to the AGMUT cadre officers promoted in 199_;623 but it was not found feasible and
the Year of Allotment has been fixed as per normal rules applicable to all these officers including
.the Applicant. It is also submitted in this connection that the IFS (Regulation of seniority) Rules
have since been amended with effect froml.l.?& Although the provisions of IFS (Regulatio.n_of
seniority) Rules,1997 are not applicable to the Applicant, but if it had been made applicable to
him, he would not have lost or ém seniority than what has been assigned to him
under the normal rules; Moreover, the Ap}élicant is only harping on the fact that he had become
eligible for promotion to IFS in a certain year when the Selection Committee could not meet
because of certain cirucumstances explained in& the preceding paragraphs. But he is not
considering the othér aspects of the situation, wherein there might be some other State Forest
Service officer, sel;li.or t;-ili;l who had retired on superannuation during this period when the
Selection Committee could not meet. Had the situation béen normal and the Selection
Committee met regsﬁf?y, it was just possible that those SFS ofﬁcérs senior to the Applicant
would have made it to the IFS and not the applicant. On the balance, therefore, the Applicant has

lost nothing.

(xvi) In reply to averments made in sub-para (20) of para 4, it is submitted that the
Applicant’s sense of being aggrieved emanates from his inability to take a balanced view of the
situation. It is strongly denied that there has been any arbitrary or mala fide act on the part of the

Respondent in the matter of promotion of the Applicant to IFS or in the matter of fixation of Year

of Allotment.

5.(1) In reply to averments made in sub-para (a) of para 5, it is submitted that the Select List
of 1996 in which the applicant was included was not_the first Select List for the cadre and also

for counting the continuous officiation in a senior post or posts declared equivalent there to prior

to the date of inclusion of his name in the first Select List, such officiation requires approval of

the Central Government and UPSC . None of the conditions have been fulfilled inthis case.

A copy of the IFS (Regulation of Seniority) Rules, 1968 is enclosed as Annexure — R.1.2
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(11) In reply to averments made in sub-para (b) of para 5,it is denied that the Respondent
did not take steps to hold meetings of the Selection committee after 1987, on the other hand, the
Respondent was addressing itself to the issues arising out of the reconstitution of the UT cadre
into the joint AGMUT cadre of IFS before holding the next meeting of the Selection Committee.
It is also pointed out that meetings of the Selection Committee for UT cadre were held in 1985,
1986 and 1987 and promotions made to UT cadre of IFS. However, by his own admission, the
Applicant became eligible for promotion to IFS only in 1990, then even if no promotion has been
made to IFS during the years 1985, 1986, 1987 and 1988, how it effected him has not been
explained by him.

(111) In reply to averments made in sub-para (c) of para 5, it is agéin reiterated that there
had been no arbitrary or mala fide action on the part of the Respondent in the matter of holding
the meeting of the Selection Committee. The meeting of the Selection committee for the
AGMUT cadre of IFS was held in 1996 as soon as all the issues arising out of the reconstitution

of the cadre as the joint AGMUT cadre were sorted out.

(iv) In reply to averments made in sub-para (e) of para 5, it is reiterated that promotion to

the UT cadre of IFS had been done regularly during the years 1985, 1986 and 1987, but no
promotion could be made in the subsequent years till1995 due to the circumstances explained in

the foregoing paragraphs.

(v) In response to averments made in sub-para (f), (g), (h), (i) and (j) of para 5, it is
strongly denied that there has been any illegal, arbitrary, whimsical or mala-fide action or any
colourable exercise of power on the part of the Respondent in the matter of promotion of the
Applicant to IFS, or that there has been any Violafion of any of the Articles of the Constitution or

of the Principle of Natural Justice or administrative fairplay.

T



PRAYER
In view of the foregoing paragraphs, it is abundantly clear that there is no merit whatsoever in
the present Application, which deserves to be dismissed forthwith, and the Respondent prays

accordingly.

VERIFICATION

I,G.P.Haldar, Under Secretary to the Government of India having my office at Paryavaran
Bhawan, Lodi Road, New Delhi — 110 003, do hereby verify that the contents stated above are

true and correct to the best of my knowledge, belief and information and that nothing has been

suppressed therefrom.

Verified at on this day of August, 2001.

e
(G.P.HALDAR)

For Respondent No.1
(fto D10 g1 UG, ©, Haldar)
@ag @i 47 Luder Secretary
grigio 04 48 FFAA

Ministry of Eavironment & Forests
.
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| I 1 1. THE INDIAN FOREST SERVICE (CADRE) RULES, 1966. ’ ' (2)
3 } ‘ servit
. "g(é,' In exercise of the powers conferred by sub- - 4. Strength of Cadres.—4(1) The strength (
: !;;‘ﬂt‘ section (1) of section 3 of the All India Services and composition of each of the cadres consti- "
Yl Act, 1951 (61 of 1951) the Central Government, tuted undes rule 3 shall be as determined by
1‘.9“ after consultation with the Governments of the regulations made by the central Government in
B ;h" : States concerned, hereby makes the following consultation with the State Governments in this - -
R rules, namely:— behalf. ; ;
L . " L4 s T . T
{2’” . L .
‘\‘ 1. Short title and commencement.—1(1) These . 4(2) The Central Government shall, at the 4
S rules may be called the Indian Forest Service interval of every t.h,re,e years,, re-examine .tkge ‘
. .t,l (Cadre) Rules, 1966. strength and _composmon of each such cadre in
T ‘“!'\ ’ consultation with the State Government con
o \Q : cerned and may make such alterations therein’
"‘_ ! ‘% 1(2) They shall be deemed to have come into as it deems fit: ' =
"M force with effect from the 1st July, 1966. :
- provided that nothing in this sub-rule shall be P
¥ "’v‘\l- 2, Definitions.—In _these rules, unless the deemed to effect the POWEr of the Central
: 0 context otherwise requires,— Qovernment to alter the strength :md composi-
i b : tion of any cadre at any other time: el
F el + . . . ,‘,
o 2 (a) "cadre officer’ means a member of the Provided further that the State Government 4. |
: ‘i Indian Forest Service; _ c&oncemed may add for a period not exceeding ) i
4 ‘ ) "\» one- year, and with the approval of the central _ ., :
o v ‘ 21(b) ‘cadre post’ means any of the posts |\ . oy‘grnmem for a further.penod pot exceeaing .’
I s specified under item 1 of each cadre in & ‘-"3‘3"0 years to a State or Joint Cafir.e.(?ne or more - i
oo the Schedule to the Indian Forest Ser- 1 posts carrying duties or responsibilities of alike “t:
’ ﬁ vice (Fixation of Cadre Strength) Regu- nature to cadre posts.
R Jations, 1966; ‘
ey : 5. Allocation of members to various cad- ‘
e E“ ) , . res.—5(1) The atlocation of cadre officers to the b
e gl 4{7[ ; ) 2 (c) ‘State’ means 2 State specified in the  various cadres shall be made by the Central b
4 2] First Schedule to the .Constltunon and Government i consultation with the State %
. includes a Union terntory; Government concerned. eeh

5(2) The Central Government may, with the

p, ek ‘l‘& /

y 2 Z"W 2%(d) State Government concerned, in rela- d
4 ! tion to a Joint cadre, means the Joint concurrence of the State Governiment con- 4
" “Yo.p.CHRN 1LAR Cadre Authority. cerned, transfer-a cadre officer from on¢ cadre %
©o J Section € ffic to. another cadre. i

e gty of £OVE ¢ fo Por 88 : , ' . “
Mimieey of gavirer meet £ (nstitution of Cadres.—3(1) There shall ) ; o {
U Government O 15 LA 6. Deputation of cadre omicers.—6(1) A :
T Pe constituted for each State or group of States A . A ~

cadre officer may, with the concurrence of the .

*

New Deiot ogian F Servi 4
an Indian Forest Service € re- State Government Of the State Goverpments .G
concerned and the Central Government, be ™ A
nder the Central Govern-

3(2) The Cadre s0 constituted for a State O a deputed for service u 4
group of states is hereinafter referred to as 2 ment or anothet State Government or under a )IJ
‘State Cadre’ or, as the case may be, a.‘Joint company, association Of body of individuals, !
Cadre’. . whether incorporated or not, which i§
— /// e — e
3 16272 »

Igubstituted wef 18372 vide DP & T Notification No. 6/21/71-AIS 1V, date

2gybstituted w.el. 13/4T1 AIS(I) dt. 11/372

3gubstituted we.f. 25-10-69 _vide MHA Notification ‘No. 6139169-A1S(1T) dt. 9.10.69
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» wholly. or.subs'tantially owned or controlled by
the Central Government or by another State
Government.

(2) A cadre offlcer may also be deputed for
service under,—

(i) a company, association or body of indi-
viduals, whether incorporated. or, not,
which is wholly or substantially owned
or controlled by a State Government, a
municipal corporation or a local body,
by the State Government on whose
cadre. he is’ borne; and :

'4(ii) An autonomous body not controlled by .

the Government or ‘an international or-'
ganisation, by the Central Governmer*
in consultation with .the State Govert:
-ment. on whose cadre he is borne:

Prowded that no cadre officer shall be de-
puted to.any organisation or body of the type

reférred to in item (ii), except with his consent:

Provided further that no cadre officer shail be
deputed under sub-zule (1) or sub-rule (2) to a

¥ post carrying a prescribed pay which is less .
_ than, or a pay scale, the maximum of which is

less than, the basic pay he would have drawn in
the cadre post but for his deputation.

1. Posting.—All appointments to cadre posts
. shali be made— l

7(a) in the case of a State Cadre, by the State
- Government ; and_

7(b) in the case of a Joint Cadre,. by the State
Government concérned :

S5Provided that for the purpose of filling leave
vacancies or for making temporary arrange-
ments for a pericd not exceeding three months,
the State Government may delegate to Heads of

" Departments, its powers of ‘making appoint-
men to cadre posts.

“g. Cadre and ex-cadre posts to be ﬁlled by
cadre officers— : -

- 68(1) Save as otherwise provide‘d in these
~ rules, every cadre post shall be ﬁlled by
a cadre officer.

8(2). A cadre officer shall not hold an ex-

cadre post in_excess of the number

specified for the concerned State under
item 5 of the Schedule to the Indian
Forest Service ~(Fixation of Cadre
Strength) Regulations, 1966.

8(3) The State Govemment may, with, the
prtor approval of the Central G: vern-.
. ment, appoint 2 cadre officer to hold an
-+ ex-cadre post in- excess ‘of the number
specified for the ‘concerned State in item .
5 of the Schedule to the Indian Forest
- Service - (Fixation of Cadre’ Strength)
Regulations, 1966 and for.so- long as’ the
approval of the Central Government re-
mains in force, the said ex-cadre post
. shall be deemed to be an addmon to.the
number specified in 1tem 5 of the_ said
Schedule.”

9 Temporary appomtment of non-Cadre ofﬁc-
ers to cadre posts.—- .

8(1) A cadre post in a ‘State shall not be filled
*+by a person who is not a cadre officer
except in the following cases; namely:—

9(1)(a) if there is no _suitable cadre officer
available for ﬁlling the" vacancy;

- Provided that when a suitable cadre officer
becomes available, -.:~ person who is not a
cadre officer, shall be repna ced by the cadre
officer: l

o e
‘Provided further that if it is proposed to - =
~ continué the person, who is not a cadre officer, -
beyond a period of thrée months, the State

J overnment shall obtain the prior_ aggroval of
the Central Govemment for such ¢ contmuance

9(1)(b) if the vacancy is not- likely to last for
more than three months

Provided that if the vacancy is likely to
exceed a-period of threc months, the State
Government shall obtain the prior approval of
the Central Government for continuing the
person who is not a cadre officer beyond the
period of three months. .

9(2) A cadre post shall not be filled by.a
person who.is not a cadre officer except
in accordance with the followmg pnnmp«

'“‘ les, namely:—

9(2)(a) if there is a Select Llst in force, the
appomtment or appointments shall be
" made in the order of names of the
officers in the Select List;

9(2)(b) if it is proposed to depart from the
order of names appearing in. the

Select List, .the State Government

" shall forthwith make a proposal to

that effect to the Central Go;ernment )
A ” i

l""

4Substitutcd vide DP&T Notification No. 16015/2/84-AIS(IV), dated 26-2-85.
SInsérted vide DP&AR Notification No. 11051/1/76-AIS-I (A), dated 10-1-77.
lﬁsubstituted vide DP&T Notification No. 14022/3/88-AIS(I), dated 13-10-88.
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the post and may in the light of the advice given
by the Union Public Service Commission give
suitable direction to the State Government con-
cerned.

10. Report of the Central Government of
vacant cadre posts.—Cadre posts shall not be
kept vacant or held in abeyance for periods

_ exceeding six months without the approval of
the Central Government. For this purpose, the
State Government shall make a report to the
Central Government in fespect of the following
matters, namely.—

10(a) the reasons for the proposal; -

ment proposes to keep the post vacant
or hold it in abeyance;

10(c) The provison, if any, made for the

10(d) whether it is p;nﬂsed_ to make any
" arrangements’ tor the perfotmance. of

or held in abeyance, and if so, the
- particulars of such arrangements.

11. Holding of more than one post by a cadre
‘6fficer; 11(1) The State Government concérned
_ in respect of the posts borne on the State Cadre
or the Joint Cadre as the case may be, may for
the purpose of facilitating leave arrangements or
for. making temporary arrangements for a
period not exceeding six months, direct that any
two cadre posts or a cadre post and an equiva-

RS T DRl i SR S HT I G T DU, e

10(b) the period for which the State Govern- -

existing incumbent of the post; and

the Suties of the post to be kept vacant ~  gubrule (2) of rule 4, under clause (i) of sub:

P

lent post may be held simultanéously by ong
single cadre officer: v S
TProvided that for the purpose of filling leave
vacancies or for making temporary arrange- -
ments for a’ period not exceeding three months, |
the State Government may delegate to Hgads'-gi'; o
Departments; its powers of making appeint« %"
ments to cadre posts.
_11(2) Where the State Government concerped
is of the opinion that it is necessary so 0 do, it 7 -
may, with the prior approval of the Central ; - 7
Government, order that the posts directed by it
to be held simultaneously by one single cadre
officer under sub-rule (1), may continue to be. &~
5o held for a period beyond six months but, i . ; :
any case, not beyond twelve months from the -3}
date with effect from which the posts were first,
directed 1o be so held under sub-rule {1). - -
811A. Authority to exercise certain powers:in =
respect of members of the Service. serving in:
connection with the affairs of the States cons
stituting a Joint Cadre.—The powers of the
State Government under the second proviso 10:

o

in eaci
Sched:

$

T

rule (2) of rule 6 and under rules, 7, 10'and 11
in relation to the members of the Servicg
serving in connection with the affairs of any of

the Constituent States shall be exercised by the
Government of that State. b
'12. Interpretation.—If any question arises -
to the interpretation of these rules, the same;
shall be decided by the Central Government. .
[M.H.A sotification No.2/2/64-A1S(IV);
dated 1-9-1966) :

st
@ux//t ‘
A

o-P. CH;?T LAR

(,ction Cificer . '
: Fovironment & Forests

. ot of India
Delhi

- Tiiserted DP&AR Notification No. 11051/1/76—ATS(I)(A) dated 10/1/T%:
W7o % Bliaserted DP&AR Notification No. 13/4773—AIS(D) dated 171772,
/i Lz ““ {5, 4 ey '.’ll':. i ‘ )
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30, THE lNHUN N)RL\JT SERVICE
I UL]LS

N

Tn exercise of the po.v»rc conferred by sub-
rection (1) of section 3 of the All-India  Services
Act, 1951 (61 of 1951), the Central Government,
aftzr consultation with the Governments of  the
States concersied, hereby makes the following
m}m‘ namely :—- ' :

Short ditle mul commencemen{.—-|)
ruhs may be “all"d the Indinn Forest
(Regulations of Sen‘ority) Rules, 1968.

(z) Thry shall be deemed to ]nvo come
force on the Ist’ July, ‘1960.

These
Service

into

2. }!}cﬁm(umc —ln these rules unlc:s (h" con-
text otherwise equ'rca,m- :

(a) ‘cadre’ means an Jndian I‘mcsl Service
Csdre constituted in accordance with rule 3
of tfie Indian Forest Service {Cadre) Rules,
1966, :

" (b) ‘Commission’ means the Umnn Pubhr Ser-
vice Comumission:

comr"fmvc crammalifm"nm\m ‘the exa-
mination referred to in rule 7 o‘ the Rc-
(nntmvnl Rules;

(1) ‘gradation list’ sncans a gradation list pre-
graredd unch:.r rule 5; ‘

L]

(e

{cj ‘officer’ meoan; a2 member of the Service:
(N Mecrnitment Rules” means the Indian ¥ orest

“Service (Peeruitment) Rules, 1966:°

{#)f'Senior fiost® means a post included  sod

":"cciﬁed undu item 1of the Cadre

,,,,, _the 'l »},delllt"to foe Indian

l mes u"f\ ice (Firation of Cadse Str cnglh)
Ptgula"ox‘t 1965. : :

[T P

pe

ol

3,

_snll gmlmx-a a pest incnded jn the number of
posts gpecified ip items 2 and 3 of the said
cadre, syhen held on senior f‘al' of _yay.
by an aficsi foorited 16 T Bervics © in
nocordance with sebarule (1) *f male 4 or

) 'Iul»v 7ol fle Rectadimeni Redes;
hy "Service” M 1657Tn dian Forest Service ;

‘State Cadre” and ‘Yoint Cadre’ have the
meanings respectively assipned to them in
(’JJ" 1ndiaw Forest Service (Cadra) -’a_tul'(:s.
1966; -

,530 () ‘State I-rtrcﬂ Service’ shall havz'the rncan-
m}z assignoed to it in the Recruitmeny Pules;

()
I

%“

relation
Cadre

(k) “State Government concerned’ in
to # Joint Cadre, means the Joint
Authority.

"o AddedIubatituted w,e. 0. 1766 ride MEA Notification 10, 2/9/65.AISTV

“Cefitral Goverament dor this 4
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(R}'CULAMCN OF SKE NM)FHY)
1968 -

(1) “Select L e mcans t\ Seleét List prepared
in nccordance with the Indian Forest Scr-
vice (/\ppnmhnun by Pxomohon) Regula-

)on 1966.° '

/f!/mmgnnwi)t of year of allotsticnt, -—(l) Hvery
officer shall be assigned 2 year of allotment in ag-
cordatce with provisions bercinalter cont taingd in
'hxc rule.

(") The year of allotment of avw ulh'_nu n]n"'m
¢d to the Service shali bo—- -

(a) where an oflicer is appoinlc_d {o-the :}c:r\"h‘.c
~on the gesulls of a compelitive cxamin:
tion, the year following the year in w}n(‘n
'@u”h examinaticn was held:

(b, where an oflicer is appmnkd to the Sm
at ils nitial . constitutinn in accmd‘w«.r
with sub-rule (1) of rule 4 of the Recruit-
. ment Rules, such vear'wili be delermived
in accordance with the 'fq}j(w..'imv- f«’ur»
mula 1—

Year of allotment = 1966 utinug (N} pliy’ Imll

of N2) whercin.—
repiuseiits cc:mpl

ated vears of  eontinnous
service upto, Ist July, 1266 in a post e
valent to or above a seiier seale postin-
cluded in the State Cadre, provided  thal
any sueh Service sepdered dm.nf' the ln i
¢ight Ve i wervice_of the v)ii
ﬂufn e exclut “d tor this PO,

™I

N2
Gazelled service uplo Ist Julv. 1956 0
cluded in NI, o
Tn compating the pz:?ir;d i ,'q'
for proproses of N1 gr N2 any pediod during i
an officer hos underiaken traiming fv s dipic
course in the Fuerest Rascarch Institute and Col
Jege, Behra Dun or an aguivalent comss jo any
other institulion which faini nais 2p provs A Dy e

conlinpong sén

taken inio sccounl

C*Provided that in the cawe of Ly officer swha s
undétiaken the fraihing in a diploma comse i
forestry at Delira I?:m for 2 peried of more than
two yeais, the peried speat by cuch éffieer for
obtaining the final dipizma alier having m)fafiu,l

the prelimimary diploma sl hall be taken ivio e

represents (*mnpk‘tcd yoarg of o mt'nm‘\l\\. -

puncsz shall nothe

count in um)mme the ;;crmu of aervice fur WU

poses of semor iy

“*Provided furlhcr that the year of .;Ilonnﬂm
an officer 50 arrived at shall be Linsited to Gt
which his immediate senior in ghic. Siate

3, O3 0-6-6E,

& '{‘v‘.!L"Sf
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‘ o7 . v T,
; Geavic: who i rppointed (o the ,Zml.' 2 . Forest
Service 8¢ its fnitial cupatitugion ob_m';.a‘:g.,:
: Provided further that vhere in & case or class
" .of cases, application uf the formula givea fn this
rule, resulta in banlship o anomaly, the geniority
of officers copsenitid sialt’ (" determined. ad hoc
by the Cential" Goveeninint i consnltation with
~7 the State Gcsjemnent;‘gmmmed an_d...'the com-

missior. v . SR
/’\Af{;here 22.officer is appoinied o die Service

s by proinotion in accordance with rule 8 of.

i

3 mt_.)-.xw, reroyiy - ' :zA_ 3 fl.."
‘* ST P ‘-‘:f\ég‘:,
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AV ey

A

the*Receuitment Rules, the, year of “allot-

i -weitf of U junior-most among the officers
g ~recnpiled (0 the Seryice in accordance with
,r;iJ imle T ot i no such oifizer is available the
iy i - - “year of allotment of the jurtor-most among
o ; e Giiesrs reeniited to the Serviee i ac-
o L cordance with rule 4(}) of these Pules who
L}"} ! officiated caiilinuously jii a eenior ost {rofh
& a date earlicr ths dats nence.
W a date carlier_than the_ ds OUEence.
i arlic _ Hnene

et of Such-offciation by the forier :

S
BN

I
1, i . O - - -
i 5 § Provided that seniority of officers who are sub-
X g stantively holding tie post of a Conservator of
',;”‘ L4 . Forests or @ higher post ou the dnie_gf (’:on_gtitu-
ks §" tion of the Service and are mot adjudged fau1tal.)lc
R ty the Specjal Selection Board in accordance wiih
¥r b e Indian’ Forest Service ‘(Initia) . Recruitment)
?f.-':;’ &k y.caulations, J966, but who msy later ‘on“be ap-
'sz’\' 5 j pointed (o the Service under rule 8 of the Recruit-
' “ixj Y # 0 anent ‘R.nﬁe_.s{Gba..ll.-:}ie_.jcjg:te:mino&i ad o' by “the
23 ‘, ;'g'" -Central Government jn consultation with'the State

and the Commission., -

i - Governument copeerndd

:£1 - O TRE o N .
landion 1.« b;; Sospect of an officer, 2p

Eap! | Oitice
inted.to- 116 & ETvice My prosiwotiea In aeeordance

fae Ry T !:!.iéi'j.‘(‘:lif?-(?. of his 711(‘%.11:10:;3'<>{§iqiéyipi_: m

CHEVET s asenivg post dhail; for x-.!zv;%_\urposcs,of determina-
g EH-ET A ":f:-enj’«mty,:count’ oly tmm;heﬁa;g. of
© o457 the incligsion. of hiz-name in the Svicct Lit, " o

b froti-the datiof his offioiating appoiilient - to-
. such seniorspodt, whichevor ig later : 7 B

&-—. Provided tha( where an officer in ap[mimcd to
A the'" Service, by promotion uader ‘rule 8 of the
" Recositment Rarles,on the basis of his name hav-
~ing-been included i the first Select List'prepared:

by the Selection Committee  constituted uider

i eeblating 3 of the Indian Forest Service (Appoint-
amentt by Vigmotion) Resulations, 1966, the
ot ;x L pegiod of hik confinneus officiation - n:a senjor
i N =Bt or pust deslated equivalent thereto prioy o

NS e,
-

~ Seleet Figt-shall alio coont, if sich officiation s
s ppproved-by the Ceatval Coverninent in congulia.
© i witl.. the. Commissios. o e

e G HOTHINE

-

e s Nofification’. No_. 9/20/68-ATS(V),
S 18t Getober; 1968). o
N N ’ - I . ot
' Hlopition 2.--An oflicer shnil be deesmfd {0

2y e<pliiciated continuously in s sening post ifrom
1 oa r,'\m;;irjid';z;n'jf;quting,the peried £ s (hat date
o “hé-"«.iaisf-'_o(j)i; . confirmation , in ike . -senior

’

A
o

- of appointisent 1

e (1), of ruly 8- 0f the. Recruitmeéne - - ~.

“exceed the number of Posts by which the number

~¢“ihedate of the inclusion of ki wame fn the flist

ETMBA Wtiflzation No. 39/25/68- ALS(1Y), datéd 10-3.70,
YA vide MHA Hatifization No: 9/ 13/65-A13AY), dated 5669, -
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grade he continues to hold ‘withvmt
Teversion & senior post otherwiﬁq?@m
temporary or local arangement,

Tt e T e

Fxplanation 3.—An officer shall be treated ;s
having ofliciated in a sehior post during any periog
in'respect of which the State' Goveroment concem-
cd certifies that he would have
for his absence on leave or tfaining.

A Explanation 4.—Aa officer appointed to. (hie
Service jn accordance with-sub-rule ¢1) of rule' 8

vl the Recruitment Rules shall bo reated as”hay, -

ing cliciated m a senjor post during any “perio

& nON-Cilte post if (he State
Government las certified within three months of .
~his appoiatment to- the non-cadre post: -that. he

would haye so officiated byt for his appointment,

{or a period pot exceeding one year, and, with the

approval of the Central Government, for a fusther

period ot exceeding two years, 10 ‘a non-cadre

Post under a State Government or the Central

Government-in a time-scale ideatcal to the. thie-

scalz of a senior post : ' o

Provided that the number of ofticers i respest
of whoni the certificate shall be cwrrent a¢ gire |

. time shall not exceed one-half of-the maximum Py
under sub- 7. -

size_of the Select List pzrmissible _
regulation (2) of regulation 5 of.the Indian Forest
Scrvic_‘c.{Ag’)poinl_me_m by Promotion) Regulations,

19667 and {ollow the order in which the names of
such officers appear in the Select List i

Provided further that such ceitificate shall e
given ouly it for every senior officer. in e Select
List appointed (o & non-cadre POSt in respect of
which the “certificate i oiven. ihere is tme junicr |
Select List officer officiating ju a SCNIOL post nrder
rule 9 of the Indian Forest Servize {Cadre) Rudcs,
1966 : ' o

Provided also that gie number of officers  in
tespect of whom tlie certificete is givenshall not

(843

of cadre officers holding non-cadre posts under |

the controt of the State Government alls short of
the deputation reserve sanctioned under the Sche.
dule 0 the Indian Forest Service  (Fixation . of -
Cadre Strength) Repufations, nli')(}'ﬁ./ s

"(d) when an officer is appoinred o the Service
- in avcorlance with rile 7A of the :Reipyis-
thent Rules/deerned tobz the yeae s which
he would have been so appointed ot his fyat
or second attempt alier the date of joipiy -
frrecommiission tratning or Lhe dateof his - .

“ corumission where there Wag only poslédyi., -

“mission training according as he qudlihey

fes appointment 1o the Service o hte, fiegt
.ur second chance, as the “ase ruay be, hayeet

-"ing been eligible niader regulation 4 of the’
~Indian Forest service  (Appeintment by
*Competitive Examination)
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.| Explanation.—If en officer, who qualificd him-

self for appointment to the Service in a particular
: year, could not be so0 sppoinied in that year on
account of non- -availability of & vacancy and s
actually appointed in fhe next year, then his year
of allotment would bz depressed by one year. He
shall be placed above all the officers recruited
under Ruie 7A of the Recruitment Rules and who
havc the same year of nllotmem/

4 Seuionty of Officers.—(1) The senivrity of
officers inter-se shall be determined in accordance
wxlth the provisions heteinaller contained in this
rule ,

e "

_ _ i et Len
Bt te SRS ITRY

(2) Ofﬁccrs appointed to the Service on the
s 2; result of the same competitive caxamination shall
'%';7 . We ranked in accordance with rule 11 of . the
KAy,

>,; Vndian Forest Service (Probation) Rules, 1968.

(3) Oﬂ](.cts bclongmg toa Slale Forest Scnnce
. who are appointed..to the Service in accordance

R SR RN LN

! disturbing their ggggggwwuhe
gSta ¢ Yorest Service, '

(4) The seniority inter-se of officers appointed

o the Service under sub-rule (2) of .rule 4 of the

ecuxlmcnt Rules, who are assigned the same

car of allotment shall be in the prder of the dates

m which the date of officiation in the cases of

flicers appointed to the Service ip  accordance

~with rule 8 of the Recruitment Rules being  the

same as the dates taken into account for the pur-

pose of assignment of year of allotment under
sub-ruic (2) of 1ule 3:

Prnvndcd that—

(a) the seniority inter-se of officers appmntcd
to the Service on the results of a competi-

. tive examination in accordance with rule 7
of the Recruitment ‘Rules and ranked in
accordance with rule 11 of ‘the Indian

shail not be affected ;

(b where &c date of commencement of con-
- ) ~ tin s officiation in a senior post of an
&l q/'k[,\) .} %cr appointed to the Service in accord:
R Q@ s& with rule 7 of thé Recruitment- Rules
¢ 4\ i@ ¢ same as that of an officer appointed

“tQ the Service under rule 8 of those Rules,

¢ ‘\‘ oﬂiccr :

(c) whcrc the date of commcnccment of conti-
nuous officiaion in senior posts of more
than one officer. appomted to the Scrvice in
“accordance with the rcle 8 of the Recruit-

"« ment Rules is the same, their seniority

) intec-se ghall be in the. ordet of their dates

+ ol appointment $0 the "Service, and where

m-
b \; > :-"7“

‘a I
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; with sub-rule (1) of rule 4 of the recruitment Rules .
; ‘and allotted the same year shall be graded without.

Fotest  Service (thatim) Rules, 11968,

«.Mbe former shall rank senior to the o(ber '
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the date of appommont xmf,im the same, in
the order in which thoirneiiS are arranged
on the date of thejs sppomirent to - 1hc .
Service in the Sel Llst s N

%(5) Officers appoined 10 lhc Sx:; Yice in ac-
cordance with rule 7A of the Rccrulmxpnt Rules
with the same year of allutinent, shall’ nkcd
inter-se in order of merit which shall be d in-
ed on the basis of the marks obtaincd. each
officer, calculated in the manner spcmﬁcd &q.lqw ,/

(a) full ageregate marks in the compx: litive exa-
mination; and B S - q\ .

" (b) 509 of the agercgate marks in the ]ndxan A
l‘orcst Service Probaiioners’ Final ‘Exami- S
‘nation and- the asscssment of the rc\(.urd in
the Forest'Research Institute and Colleges ;

Provided that in detcrinining such order of
merit no account shali be taken of marks awarded
to an officer in any subject in which he has failed
to satisfy the President of the Forest Rescarch
lustitute and Colleges, Dehra Dun.” e

%(6) -Officers appointed to the Service in’ ac-
cordance with rule 7A of the Recruitinent Rules,
shall be placed below the last offizers of the same
year of allotment recruited under sub-mlc (l) of
ru]c 4 of the Rccrumnent Rules. .

2’

@4A Senitrity of officers appoin'ed to' the wamw%fe
Service at the initial conglitation of the Codre of 5 £ %’ﬁ’ﬁ%’;
'Sikkim.—Notwithstandicg ‘anything Soutnided fa’?n M:WE
thesc rules in relation to the Staic of Sikkin, the 7Y b ; ’;

year of allotment and the scniority of gﬂiu:m ﬁl""“;‘ %;n %

pomlcd to the Service at the time of the- ittal- ¥
conslitution of the State Cadre shall be defermin-©
ed by the Central Government in ﬂlc {v]iow', o
manner, namely :— RS

(a) In respect ofi oilicers” pppoinied nhu:gm :
selection from amongst - the  substn
members of the Sikkim Stnte Ferest ‘»w-"
vice.—The year of allotmrent shall be deteg
mined ad hoc in consuliation with ot
Union Public Semoc (.mvmmeon and ;ﬁc {a,

=
State, Government : G Ty :
Provided that the year of allotment of an OMx-")‘{;é:’ i',

so arrived at shall be lanited to the ytak: ok :
to wlnch his nmncfluw scoior | iu; ** S i P T

cd to the Indian Forest Serviee. l.wa.wfi /
Sikkim at its initial omamumm obt‘

- *‘ '\_

(b) In respect of Indian Fowﬂ Suﬂcc BM AR
bome on the Cedre/}oint Ordres OYGMY* 239
States, gppointed te the Unlire of ﬂi&fm;f‘--‘ .—“

on pansfer.—Officer ‘shall retein ‘their ori- nig ‘-'" 3
ginal vear of allotneat an! “for . purpose

iof their inter-se .Acmomy they chall. be
governed’ by the pmnsmn of ruk 6

f‘vuk MHA Nohﬁmlmn "No. 9[1 3/6B-AIS(1Y), dated 7-6-69. ) .',ﬁ ?_. ?f
W& DF& ARNOUM\IOR No. YOB/ITR-AISQV), dated §3-7-78. . ¥ .-l Ty



5. Gradation Ulst.—There shall be preparcd
evm&m each State Cadre and Joint Cadre
gradand li'st"wnsistin_g‘of the siames of all officers
bone on that Cadre arranged in order of seniority
in accordance with the provisions of rule 3 and 4.

. 6. Fixation of geniority on transfer fo anotber
eadre.—{1) If an officer is tranderred from onc
cadre to another in the public interest. bis position
in the gradation list of the cadre, to which he is
transferred, shall be determined by the. Central
© Government in accordancz  with the following
- principles {— L
- (i) his year of allollnelnllu_s\h,ijn,vgemain unalfect-

© (i) the following order shall - be. maintained

smong the different categorics of officers
of the same ycar of allotment and the
seniority of the transferred officer vis-a-vis
officers of his category shall be dctemin-

s~ed in the following maneer.:

cer appointed to the Scrvice under sub-*
rule (1) of rule 4 of the Recruitment
Rules shall be graded mainly ‘on  the
- bosis of age without thereby. disturbing,

§

vy

(a) Ymitial Recruitment Officers —An  Offi-

thei

t s

[TRN

as far as possible, the cxisiing infer:se :
seniority. .~ o , §
(b) Examioation ~Recruits—The posiion ‘

of an officer appointed to the Serviee
in mccordance with yule 7 of the Re-
cruitment Rules; shall be in the order €n
which kis name appears in the list pre-
pared under rule 11 of the Indian Forcst f;\
Service (Probation) Rules, 1968. B

(c) State Service Officers.—An -officer be- i
Jonging to a State Forest Service caud §
appoinited to the’ Service . against the 1
promotion quoia shall be graded maigly
on the basis of age - withoul thereby
disturbing, as far ss possible, the enist-
ing inter-sc seniority. .

e e

42) 1f an officer is transferced {rom one ¢pdie g
1o anotlier at his request, he shall be. assigped 2 '
position on the gradation list of (he cadie 1
which he js transterred, below-all- the offcers ¢f
bis category borpe on that cadre whe 4y
same year of allotment. . N
7. Jn'ermeﬁ&ﬁam—%——lf any question arises as {0 !
e ifterpretation of these Tules, the same shall be
decided by the Central Government. -
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